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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CIIENNAI

Original Application No. 80 of 2021 (S7.)

In the matter of

Tribunal on its own motion-SUO MO'T'U Bascd on the
News item in The Times of India Newspaper, Coimbatore
Edition Dated: 14th I'ebruary 2021, “Stench [rom check

dam makes life Miscrable™. ..Applicant(s)

Versus

I. The Dircctor of Town Panchayat,
Coimbatore District,
7/1, Sate Bank Road,
Gopalapuram,
Coimbatore — 641 018
2. Gudalur Town Panchayat,
Rep by its Executive Officer,
Coimbatore — 641 047
3. Periyanaickenpalayam Town Panchayat,
Rep by its Exccutive Officer,
Coimbatore — 641 020
4. The Principal Scerctary to Government,
Public Works Department,
Government Sccretariat,
IFort, St. George,
Chennai — 600 009
5. The Principal Sceretary to Government of Tamil Nadu Health and Family Welfarce Department,
Government Sccretariat,
FFort, St. George,

Chennai - 600 009



6.

The District Collector,
Coimbatore District,

7/1. Sate Bank Road,

Gopalapuram,

Coimbatore — 641 018

Vecerapandi Town Panchayat,

Rep. by its Executive Olfficer,

No.4, Veerapandi Town Panchayat,

Press colony (Post)

Coimbatore — 641019

The Sceretary to Government of Tamil Nadu,

Department of Environment & Forests,

Government Sccretariat,

IFort. St. George,

Chennai — 600 009

The Chairman,

Tamil Nadu Pollution Control Board,

No. 76, Anna Salai,

Guindy,

Chennai — 600 032 ...Respondent(s)

REPORT FILED BY THE 2" RESPONDENT

I, K. Balraj, the Commissioncr at Sccond Respondent Town Panachayat which is now updated as
Municipality, having officc at Nchru Nagar Road, Nchru Nagar, Coimbatore — 641047 reports as

[ollows:

Respondent municipality is now upgraded to Municipality is 29.98 squarc kilomctres away from
the Coimbatore city, in the state of Tamil Nadu. According to the 2011 census, total population in
this Municipality were around 37000, current population is around 56000 with 18 wards. There
arc nearly 15500 residencics in this municipality.

I humbly submit that the Hon’ble Tribunal in its Order dated 01.02.2023 in Original Application
No. 80 0f 2021 has dirccted to submit a detailed report over the schemes that is taking place in the

two town panchayats and onc municipality of Coimbatorc, Tamil Nadu.



3.

6.

10.

[ humbly submit that the original application of the NGT No.4 in the Siva Nagar, arca in
Veerapandi Town Panchayat, has been stated, that the sewage [lowing in the stream near the arca
is causing foul smell and there is a risk of infection in the said arca, based on the publication in
the news article *Strench from cheek dam make life™ dated 14.02.2021 in “Times of India” daily.
I humbly submit that the original application was voluntarily taken by the National Green
Tribunal. Whereas, except for the rainy scasons, sewage is discharged through this stream from
the arcas,
I humbly submit that, our municipality’s policy in relation to planning permission for building
houses is mandatory since 2000, that an applicant should have septic tank and rain water harvest
factlity at their housce in order to drain their domestic waste water. If these conditions are not met
with the applicant, no permission will be granted by municipality.
I humbly submit that the liquid and solid waste was collected from scptic tanks were taken to
Faccal Sludge Treatment Plant Ward 5. Athi Palayam Road Resource Recovery Park. A total arca
of 1.5 acres and it’s per day capacity is 25000KLD. This treatment plant commenceed its operation
since 2018. This project was funded by the Bill and Melinda Gates IFoundation. The recycled
water from this plant is used for the ncarby park and the annexure of the plant is attached along
with the report.
I humbly state that in order to treat the water that runs through the Ezhulirumai Odai. which is
situated in our town panchayat, a scheme has been approved by the Government, which is known
as Bio-remediation Techniques Phytoremediation Constructed with Wetlands. Total cost for this
project is Rs.12 Lakhs and anncxure arc attached regarding the buildings.
I humbly submit that our municipality is included in “Cauvery Rejuvenation Project”™ and Rs.7.70
crore is allocated in order to cstablish treatment plant. Along with the report the documents for
the sanctioned amount and the Memorandum of understanding for the Treatment of the Local
Sludge and Scptage at Periyanaickenpalayam Town Panchayat is also attached along with the
photocopics. _
I humbly submit that the Fecal Sludge Treatment Plant was planted in the Periyanaickenpalayam
Town Panchayat were it was the operational plant at Ward No.5, IHousing Board Unit, Survey
No.58/Part and 60Part. This plant has cffective treatment modules for safc treatment and disposal
of fecal sludge from on-site sanitation systems such as septic tanks.
I humbly submit that it has also been kept track of the tanks that arc utilized, the vehicles arc

asked to keep up with the GPS registrations to handle [uture improvements.

. I humbly submit that no wastc watcer is being mixed into the stream at present as the septic tank

water are discharged using tanks from onc arca 1o another for recycling, to remove the toxic



ot ESTP have been
- : : o otream as the project FSTP have be
substances. No waste water will be discharged into the mainstream as the proj

1N usage.

. o . . . National Green Tribunal
Henee, in the above circumstances it is respectfully prayed that the National Grecer
Mera tme s depHie : roper
South Zone may be pleased to pass orders or other orders may be deemed fit and proj

according to the circumstance and thus render justice.

Signature: \? Ng;
i
COMMISSIO CBE)

Gudalur Municipality

Date .1 T-02- 2025
Verification

I. K. Balraj. Commissioner at the sccond respondents Municipality herein do solemnly verified
the contents of this Report and they are true to my personal knowledge based on the records and |

have not suppressed any facts.

Signature : Mﬁlwﬂr}

COMMISSIONER
Gudalur Municipality (CBE)

Official Stamp:



BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 80 of 2021 (SZ)

In the matter of

Tribunal on its own motion-SUO MOTU Based on the
News item in The Times of India Newspaper, Coimbatore

Edition Dated: 14th February 2021, “Stench from check

dam makes life Miserable”. ...Applicant(s)

Versus

1. The Director of Town Panchayat,
Coimbatore District,
7/1, Sate Bank Road,
Gopalapuram,
Coimbatore — 641 018

2. Gudalur Town Panchayat,
Rep by its Executive Officer,
Coimbatore — 641 047

3. Periyanaickenpalayam Town Panchayat,
Rep by its Executive Officer,
Coimbatore — 641 020

4. The Principal Secretary to Government,
Public Works Department,
Government Secretariat,
Fort, St. George,
Chennai — 600 009

5. The Principal Secretary to Government of Tamil Nadu Health and Family Welfare Department,
Government Secretanat,
Fort, St. George,
Chennai — 600 009



\ L

6. The District Collector,
Coimbatore District,
7/1, Sate Bank Road,
Gopalapuram,
Coimbatore — 641 018
7. Veerapandi Town Panchayat,
Rep. by its Executive Officer,
No.4, Veerapandi Town Panchayat,
Press colony (Post)
Coimbatore — 641019
8. The Secretary to Government of Tamil Nadu,
Department of Environment & Forests,
Government Secretariat,
Fort, St. George,
Chennai — 600 009
9. The Chairman,
Tamil Nadu Pollution Control Board,
No. 76, Anna Salai,
Guindy,

Chennai — 600 032 ...Respondent(s)

REPORT FILED BY THE 7* RESPONDENT

I, M. Senthil Kumar, the Executive Officer in the Veerapandi Town Panchayat area, having office

at No.4, Veerapandi Town Panchayat, Press colony (Post), Coimbatore — 641019 reports as
follows:

Respondent town panchayat is 25 kilometres away from the Coimbatore city,

! in the state of Tamil
Nadu. This Town Panchayat is a total 12.35 kilometres. According to the 2011 census, total

population in this town panchayat werearound 16953, current population is around 21912 and a5
wards. There are three hamlets within our town panchayat, namely Press Colony, Naickenoor and
Kunjampalaya. There are nearly 8150 residencies in this town panchayat.

»
, &8

EXECUTIVE OFFICER
'0; 4, Veerapandi Town ‘

Panchayat
Coimbatore - 641 019
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EXECUTIVE OFFICER
No: 4, Veerapandi Town Panchayat
Coimbatore - 641 019



4 pumbly submit that it has also been kept track of the tanks that are utilized, the vehicles are

asked to keep up with the GPS registrations to handle future improvements.

11. T humbly submit that no waste water is being mixed into the stream at present as the septic tank

water are discharged using tanks from one area to another for recycling, to remove the toxic

substances. No waste water will be discharged into the mainstream as the project FSTP have been

in usage.

Hence, in the above circumstances it is respectfully prayed that the National Green Tribunal

South Zone may be pleased to pass orders or other orders may be deemed fit and proper

according to the circumstance and thus render justice. ’q

SEXECUTIVE OFFICER

0: 4, Veerapandi Town Panchayat
Coimbatore - 641 019

Date

Verification

I, K. Senthil Kumar, Executive Officer at the seventh respondent herein do solemnly verified the

contents of this Report and they are true to my personal knowledge based on the records and 1 has

not suppressed any facts.

' ~

@‘2
Q\ '

sigEXBCUTIVE OFFICER

No: 4, Veerapandi Town Panchayat
Coimbatore - 641 019

Official Stamp:
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Proceedingsof the Executive Officer of No.04.Veerapandi Town Panchayat
Present: Thiru.M.Senthilkumar

Roc. No: 264 /2022 Date: 06.02.2023

Sub: Swachh Bharath Mission — 2.0 — Coimbatore District -
No.04.Veerapandi Town Panchayat - Elimination of
Hazardous related to Management of Sewer and septic
tanks — Formation of Emergency Response Sanitation Unit
(ERSU) - requested - Reg.

Ref: Director of Town Panchayats,
ChennaiRoc.N0:1521/2023/C2, Dated: 03.02.2023.

ORDER

The Director of Town Panchayat had instructed to establish an
Emergency Response Sanitation Unit (ERSU) in each Town Panchayat Level for the
Elimination of Hazardous related to Management of Sewer and septic tanks with the
following activities,

a) Operationalizing a dedicated sanitation emergency helpline number 14420, with
BSNL, in all Town Panchayats and Districts.

b) Framing a time bound action plan for fulfiment of Manpower and Mechanization
requirements including training and welfare measures in ULBs/ Clusters.

¢) Thrust on mechanized cleaning of sewers and septic tanks to minimize necessity
of human entry.

d) Availability of proper protective gears and equipment in case manual entry is
unavoidable.

e) Creation of Conductive eco-system through Training workforce, Large scale
citizen outreach, 24X7 Helpline, Enforcement Mechanisms.

f) All informed workers to be identified in the city to integrate them with formal
mechanism in place for cleaning septic tanks/ Sewer Lines.

Hence, the ERSU for No.04.Veerapandi Town Panchayat of Coimbatore
District is hereby formed with the following Officials.

1 Executive Officer, No.04.Veerapandi Town

Panchayat : Chakman
2 Junior Engineer, No.04.Veerapandi Town : iember
Panchayat‘
3 Junior Assistant, No.04.Veerapandi Town : Member
Panchayat
4. Station Fire Officer, No.04.Veerapandi : Member
5 g;;:::zt Tank lorry Owners Association, Coimbatore . Member

‘'S
The Committee will meet every month for the above purpose., %{)

ore
Executi icer

No.04.Veerapandi Town Panchayat

Qoimbatore District
%, w\;‘

To
The Officials concerned

ubmitted .
i. The Director of Town Panchayats, Chennai.
ii. Assistant Director of Town Panchayats, Coimbatore Zone
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Directorate of Town Panchayats
Dry Waste Proposal

—ﬂ//
hl—
3| % ¢
sNo| Nameofthe | EE | § € 2. @ o | <o
District ameoftheT? | § 2 83 | % 5 s s E‘e
- TE g 2 “ ) ad
3s s < < 8 z s
I 3 (7] a o = rd
] 2 3 ,__.—a-—_____ Q ¥ 8 3 £
; Kancheepuram __[Uthiramerur 2 5 6 :E
2 Kancheepuram | Walajabad 1.00 5.00 = 7 8
Chenglepet 100 | 5.00 | = 2.50 9
4 |ch Karunguzhi 5.00 7.05 1.65
5 IC englesel Thiruppor 1.00 5.00 ) 2.50] 1.65 0.85
henglepet Tirakal ur 1.50 7.50 7.25 2.50 1.65 0.85
6 |Thiruvallur Ara alukundram 3.50 : 10.00 3.75 2' 0.85
7 |Thiruvallur = ni . 2:00 17.50 23.50 8.75 548 1.28 2'*1
8 |Thiruvallur - ravarikuppam 3.50 10.00 15.00 5.00 78 2.98 .50
9 |Ranipet hirumazhisai 2-0 17.50 | 26.25 8-7 3.30 790 6.00
10 [Ranipet :emlli 1' 0 10.00 15.00 5' 5 5.78 2.98 500
11 |Ranipet anapakkam 1'00 5.00 7.30 0 3.30 1.70] ga
12 |Tiruvannamalai Thakkolam .00 5.00 2.50[ 1.65 5.00
13 alai |Ch 1.00 7.30 2 0.85]
Tiruvannamalai engam : 5.00 ST 50 1.65 0.85] 2.30
i; ey AR ol Ea‘lambu, :'gg 7.50 | 9.25 2.50 _1.65] 0.8 2.30
Tiruvannam UF ' 5.00 : 3.75| 2 : 2.25
- alai : 7. -48
16 [Tiruvannamalai Pudupalayam 1.50 | 7.50 9 ';‘5 2.50] 1.65 L2 1.75
17_[harmapuri Vettavalom L} 750 | 928 | 378 2.48 285 2.25
e Dharmapuri Parur 1.00 | 5.00 S 1.25] 083 0-23 1.75|
R ennagaram 100 | 500 [ 7. 15| o83 043 475
Krishnagiri Denkanikottai 1.50 75 .25 2.50 - 0.85 2
[ 21 ; Kaveri .50 11.7 1.65 -25]
z Krishnagiri veripattinam 2.00 10.00 -75 3.75]  2.48 0.85 525
ﬁmaj‘in Nagojanahalli 2.00 | 10.00 11,00 500l 3. 1.28 .35
= Salem Uthangarai 1.50 7.50 11.00 500 -30 1.70 1' |
{_24 Salem Attayampatti | | 0.50 2'50 12.00 3.75 3.30 1.70 .00/
Lzs Salem Ayothiyapattin g e a75] 2.48] 1.28 1.00|
LZG e Eihapur 5 1.00 560 1450 | 5.0 0.83] 0.43 4.5
Lz:r Salem Gangavalli 0.50 2'50 7.00 2'50 330 170 4.75
Lia Salem Keeripatti 0.50 2'58 2.98 1'20 1.65 0.85 4.50|
lig Salem Kolathur 1.50 7'50 7.25 1'25 0.83 0'43 2.00]
L3() Salem Konganapuram 1.00 5'00 10.80 3‘75 0.83 0'43 0.43]
1_[salem P.N.Patti 1.50 - 7.20 75] 2.48 . 4.75]
[ 32 s Pet - 7.50 2.50 1.28
3 alem hanaikenpalaya 3.50 17.50 9.80 35 1.65 0.85 3.30]
r 3 [salem Sankari yam 2.50 12'5 25.30 8' 5| 248 1'28 2.20
34 [salem [Thammam 3.00 -50 13.50 75| s5.78 : 2.30
[ 3 patti 15.00 6.2 2.98
Ls |salem |Thedavur 3.00 15‘0 21.75 7' 5 4.13 2'1 7.80
L36 [Salem [Thevur W '500 21.50 7'50 4.95 2'53 1.00
L? Salem [Vazhapadi 050 T 250 9.35 3'30 4.95 2.555, 6.75
L38 Namakkal | veeraganur 1.50 7.50 725 1‘25 o 1.28 6.50
UB Namakkal K.N.Patty 1.50 7'50 10.75 3'75 0.83 0'4 1.85
[ 0 |Namakkal Pattanam 1.00 5'00 9.42 3' 5| 2.48 1' =) 4.75
L:l Erode R.Pudupatty 0.50 2'50 6.55 2-75 2.48 i'gs 3.25
4; Erode Anthiyur 0.50 | 2'50 _6.60 l'go 1.65 0'52 1.92
. [Erode Appakudal 2.50 | 12.50 655 | 1-25 0.83] 04 1.55
44 Erode Arachalur 1.00 560 18.00 6. 3 0.83 0' 3 4.10
45 |Erode - Chennimalai 1.50 7'50 7.25 2'25 4.13 2-43 4.05
6 |Erode Chithode 150 | 75 10.25 50 165 0'13¥ 5.50
:; Erode Elathur 0.50 2'58 10.40 2-75 2.48 1-35 s
49 :rode JKambai 0.30 2.50 2,28 1;: 2.48 122 2.73
rode anjikovil 1.50 > 7.25 : 0.83 : 2
5 7.50 1. : 0. -90
Sl Karumandichellipala 050 T 250 T 3oet+— e e E—]
51 Jeode rumandchellpiyal 300 | 15,00 | 21 5 i
22 JEroge Nerinjipettai 200 T 1a00 Tran 125|083 538 2.30
= TEoe Olagadam Too | 500 | 535 Ztl 4,95 0430 a5
= Erode Periyakodiveri 1.50 7'50 7.25 2-00 3.30 1'55 6.50
Erode :erundu.—al 250 | 12 = 9.80 3'30 1.65 O'ZQ “‘E
ethampalayam 3.50 17'50 18.12 6.2: 2.48 1‘2: 2.25
1.00 5.00 24.00 8'75 4.13 2'13 2.30
] 5 . . _2.30]
25 2.50 5.78 2.98 5.62
1.65 6
0-85 .50
2.25
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e T
¥ 3. & T e
. | Name of the c £k [P =, v ¢ % _mu
. % Name f (o] cc E c - ] v E R
#C .No District of the Tp t& | 23| €35 | & 2 £3 |85,
c g Ge g g B-RE- 2, (8828
58 s<| e< 5  E | bR |ESGE
= s — & " | 8 © | 8§ | 3§ |3E:=°
3 = L
— 4 [ —T———- |
% 1Erode Vaniputhur T os0 | 2 s 7 s 9 | 10
57 |Tiruppur Muth ——— =1 2.50 725 | 128 0 '
58T r— 200 | 1000 | 1450 | 500 3ot 479
rupour———Tongaramanaiiur | 050 | 3.50 T yaa—t— 00 330 120l 43
59 |Tiruppur Uthukuli oS0 aag 2 {125 o083 o043 4.75
i ‘_\_‘__ 3 s — —
60 ICOfmbatore Alandurai 100 | 5.00 L 7.25 1.25| 083 0.43 4,75
61 |Coimbatore Anaimalai | - ??iﬂ 1.65  0.85 2.30
62 |Coimbatore mﬁ‘—-———_‘z . 2.50 | 19.00 6.25| 413 213 6.50
63 |Coimbatore Irigur 1 200 | 10.00 | 14.00 500/ 330 1.70 4.00
64 _|Coimbatore ngmr\*-i _E’% - 25:00 | 3460 | 12.50]  8.25 425 960
otur, | 3. 17,50 | 2s5.00 75 5.78|
65 |Coimbatore Mopperipalayam T 200 T 10a0 0 | 875 5.78] 298 _7.50
|56 [Coimbatore |pallapalayam 50 eos | L2 500 3307 170l o
2! 12.50 | 18.60 .25 a.
| 67 |Coimbatore Periya negamam 1.00 L 25 413 2.13 6.10
68 |Coimbatore 5 5.00 7.45 250, 1.65  0.85 2.45
69 SiuF | 1.00 5.00 7.30 2.50|  1.65 0.85 2.30
Colmbatore Samathur 100 | 500 | 7.50 250 165  0.85 2.50
L;(: (Cto{mt;atore Su!ur 4.50 22.50 32.50 11.25]  7.43 3.83 10.00
Smhatore Thirumalayampalayam| 200 | 10.00 | 15.00 500  3.30] 1.70 5.00
|_72_|Coimbatore Veerapandi 300 | 15.00 | 22.70 | 7.50] 495 235 770/
73 |vill N ‘
[ upuram Marakkanam 200 10.00 10.00 | 5.00 3.30 1.70 0.00
74 Thanjavur Ammapettai 1.00 5.00 7.25 | 250 165 0.85 2.25
\:75 |Thanjavur Ayyampettar 050 | 250 | 7.25 125|083 043 475
76 |Thanjavur Madukkur 1.50 7.50 9.70 3.75 2.48 1.28 2.20
77 |Thanjavur Melathiruppanthruthi 1.00 5.00 7.25 2.50 1.65 0.85 2.25
{ 78 |Thanjavur Papanasam 1.50 7.50 10.75 3./5 2.48 1.28 3.25
79 |Thanjavur Peravurani 200 10.00 11.50 5.00 3.30 1.70 1.50
80 |Thanjavur Perumagalur 050 2.50 7.25 1.25 0.83 0.43 4.75
81 |Thanjavur Thirukattupalli 1.00 5.00 7.25 2.50 1.65 0.85 2.25)
82 |[Thanjavur Thirunageswaram 0.50 2.50 7.25 1.25 0.83 0.43 4.75
83 |Thanjavur Thiruvaiyaru 100 5.00 7.25 250, 1.65 0.85 2.25
84 |[Thanjavur Vallam 150 7.50 10.50 3.75 2.48 1.28 3.00
85 |[Thanjavur Veppathur 050 2.50 7.25 1.25| 0.83 0.43 4.75
86 |Mayiladuthurai Tharangampadi 2.00 10.00 12.25 5.00 3.30 1.70 2.25
87 |Tiruchirappalli Mannachanallur 3.00 15.00 18.30 7.50 4.95 2.55 3.30
88 |Tiruchirappalli Pullambadi 1.50 7.50 9.80 3.75 2.48 1.28 2.30
89 |Tiruchirappalli Puvalur 150 7.50 9.80 3.75 2.48 1.28 2.30
90 |Tiruchirappalli S.Kannanur 200 10.00 11.00 5.00 3.30 1.70 1.00
91 |Tiruchirappalli Sirugamani 1.00 5.00 7.25 2.50 1.65 0.85 2.25
92 |Tiruchirappalli Uppiliapuram 0.50 2.50 7.25 1.25 0.83 0.43 4.75
93 |Perambalur Kurumbalur 1.50 7.50 9.90 3.75 2.48 1.28 2.40
94 |Perambalur Labaikudikadu 0.50 2.50 7.40 1.25 0.83 0.43 4.90
95 |Pudukkottai Alangudi 1.00 5.00 7.45 2.50] 1.65] 0.85 2.45
96 |Pudukkottai Annavasal 0.50 2.50 7.25 1.25| 0.83 0.43 4.75
: i .22 1.25 0.83 0.43 4.72
97 |Pudukkottai Arimalam 050 2.50 7.2
98 |Pudukkottai luppur 2.00 10.00 10.75 5.000 3.30 1.70 0.75
| 99 [Pudukkottai Karambakudi 1.50 7.50 8.45 3.75] 2.48] 1.8 0.95
100 [Pudukkottal Keeranur 200 10.00 10.75 | 5.00 3.30 1.70 0.75
: 5.00 7.25 2.50 1.65 0.85 2.25
101 |Dindigul Agaram 1.00
102 |Dindigul Ammayanaickanur 1.00 5.00 7.25 2._52r 1.65 0.85 2.25
103 [Dindigul Balasamudram 1.00 5.00 7.25 2.50 1.65 0.85 2.25
104 |Dindigul Bathalagundu 1.00 5.00 7.25 2.50 1.65 0.85 2.25
105 |Dindigul Chinnalapatti 1.00 5.00 7.25 2.50| 1.65 0.85 2.25
106 |Dindigul Eriodu 0.50 2.50 7.25 1.25 0.83 043 4.75
107 [Dindigul Kannivadi 050 | 2.50 7.25 125/  0.83] 043 ;;5
Natham 5.00 7.25 2.50 1.65 0.85 2D
108 [Dindigul Natham 1.00
139 Dlndlgul Neikkarapatti 0.50 2.50 7.25 1.25| 0.83 0.43 4.75
ilakottai 1.00 5.00 7.25 250 1.65 0.85 2.25
110 |Dindigul Nilakottai 1 s
i i 050 2.50 7.25 125 0.83 043 475
[ 112 [oindigul Pannaikkadu 50 -25]
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COIMBATORE ZONE - TOWN PANCH A 175 ADMINISTRATION

Swachh Bharat Mission 2.0 - 2022-2023 (Dry Waste & Wer Waste)

Tender Calendar of Events

S

| Technical Sanction 1$.012023

|
) > ) 1 »
Date from which tender documents ¢y

———
n be downloaded [T9.01.2023 |
- ; - —_—
Date of Pre-bid mecting 30012023 !
for the submission of tender [07.02.2023 upto 3.00 PA|

Last date and time

Date of Tender

—

I(l?.l".‘l“.’.} upto 5.00 PM
" E Rsiinaihe Tealmicalm e
Date and Time of opening the Technical Bid [07.02.2023 ¢ 3.30 P\

‘. Fechnical Bid Evaluation at ADTPs Office

(09022023
S — 4'; ey
‘Pricc Bid Opening (13.02.2023

IPrice Bid Negotiation
(=

+
[13.02.2023
I

\(‘uuncil Meeting & Letter of acceptance Work order Date Before 20.02.2023

Assistant Director of Town Panchayvais

Coimmbatore Zone. Coimbatore
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Directorate of Town Panchayats
Wet Waste Proposal - Phase 11

g c ! y I__ﬂ*}—‘—&‘i
S.N| Name of the ;E H Ei 2 5# !Eé ;Eg"-‘f
o | District nameoltheTr | y € ¥ g g a g é z0 5 TR
a g '3 5 8 5 S - 3 s 3 -
o 3 S e 2
1 2 3 4 L 6 7 8 9 10
1_|Chenglepet Karunguzhi 2.00 23.00 24.20 11.50 7.59 391 120
2_|Chenglepet Thirupporur 1.50 17.25 20.00 8.63 5.69 2.93 2.75
3_|[Thiruvallur Gummidipoondi 3.00 34.50 42.30 17.25]  11.39 587 780,
L4 |Thruvallur Minjur - 3.00 34 50 42.30 17.25]  11.39 5.87 7.80
3 {Vellore Odugathur 100[ 1150  13.50 575 380 1.96 2.00]
: 1Rampﬂ Lhnruvalam | 100 11.50 13.50 5.75 3.80 1.96 2.00]
b _S_R_ﬁf_r —Jammeor 0 ] 150]  17.35 20.00 8.63 5.69 2.93 2.75
5 Rampﬂ Kalavai | 150 172% 20.25 8.63 5.69 2.93 3.00
= RmPﬂ ::venpakkam | 200 23.00 24.00 11.50 7.59 3.91 1.00]
18 Jmi%t__‘_wumnr; 3.00 34.50 34.50 17.25]  11.39 5.87 0.00]
33 [Mhiruneties A::Da kam | 100 11.50 13.50 5.75 3.80 1.96 2.00]
13 [Thirupathur o t" ayam | 25%0 28.75 29.50 14.38 9.49 4.89 0.75]
14 Thirasathur atrampalli 1.50 17.25 18.80 8.63 5.69 2.93 1.55]
15 Throvennarsi —_{Udayendiram 2.00] 23700 2350  11.50] 7.59 391 0.50]
- E%m_:%%he_tpg ~ 250/ 2875 30.00 14.38 9.49 4.89 1.25]
p-2 TN esur 1.00 11.50 13.50 5.75 3.80 1.96 2.00]
17 [Tiruvannamalar [Kilpennathur 150  17.25 20.00 8.63] 569 2.93 2.75]
.18 |Tiruvannamaila; Pernamallur ] 0.50 5.75 13.50 2:88 1~90 0A98 7‘75’
19 |Tiruvannamalai _[Pudupalayam 200 23.00] 2450 1150 759 3.91 1.50,
g(l) ;lar:.wannama!al Vettavalam 3.00 34.50 36.00 17.25 11'39 5‘87 1‘50;
em Ethapur .00 11.50]  13.50 5.75]  3.80 1.96 2.00]
22 |Salem Jalakandapuram 250 28.75]  30.50] 1438 949 4.89 1.75
23 {Salem Kadayampatti 050l 57511350 288 190] 098 7ﬂ5J
o ——E i3 —zml Lol ol 1
26 | Erode Avalpoondura 2.00 23.00 23.50 11.50 7.59 391 0.50
27 Erode Kanjikovil 3.00 34.50 40.50 17.25 11.39 587 6.00)
28 |Erode Kilambadi 1.00]  11.50] 13.50 575 3.80 1.96 2.00
29 |Erode Kodumud: 2.00 23.00 44.00 11.50 7.59 3.91 21.00]
grlJ E:zg: E:::nkovn 1.00 11.50 13.50 575 3.80 1.96 2.00)
ampatti 3.00 34.50 40.50 17.25]  11.39 587 6.00]
32 |Erode Modakkurichi 2.00]  23.00 24.00 11.50 7.59 391 00|
33 |Erode Nambiyur 3.00 34.50 40.50 17.25]  11.39 587 é.ggl
g; Erxe g:sur 1.00 11.50 13.50 5.75 3.80 1.96 2.00]
|Erode riyakodiveri 3.00 34.50 40.50 17.25 11.39 S.87 6.00
36 |Erode Sivagiri ~2.00 23.00 23.00 11.50 7.59 3.91 0.00]
37 |Erode Vadugapatti 1.00 11.50 13.50 575 3.80 1.96 2.00
38 |Erode Vellottamparappu 1.00 11.50 13.50 5.75 3.80 1.96 2.00
39 |Erode Vengambur 1.00 11.50 13.50 5.75 3.80 1.96 2.00
40 |Tiruppur Avinasi 6.00 69.00 69.00 34.50] 22.77 11.73 0.00]
41 [Tiruppur Mulanur __3.00] 3450 3450 17.25] 1139 5.87 0.00]
42 |Coimbatore Irugur 5.50 63.25 74.25 31.63 20.87 10.75 11.00!
43 |Coimbatore Othakkalmandapam 1.00 11.50 13.50 5.75 3.80 1.96 2.00,
44 |Coimbatore Pallapalayam 2.50 28.75 33.75 14.38 9.49 4.89 5.00,
45 |[Coimbatore Veerapandi 3.00 34.50 40.50 17.25 11.39 5.87 6.00]
46 |Coimbatore Vettaikaranpudur 2.00 23.00 41.40 11.50 7.59 391 18.40|
38 | The Nigis— oo ] 1 ) S 2 1 s B
48 |The Nilgiris Bikkatty . : - : : : 1
49 The Nilgiris Devarshola 2.50 28.75 40.00 14.38 9.49 4.89 11.25
50 |The Nilgiris Hulical 1.00 11.50 17.50 5.75 3.80 1.96 6.00]
51 [The Niigiris Jegathala 2.00 23.00 30.00 11.50 7.59 391 7.00/
52 |The Nilgins Ketti B 3.50 40.25 57.00 20.13 13.28 6.84 16.75!
53 |The Nilgins Kil Kundah | 100 1150 1720 575 3.80 1.96 5.70|
54 |The Nilgiris Naduvattam 1.50 17.25 26.00 8.63 5.69 2.93 8.75|
55 |The Nilgiris Sholur ~__1.00 11.50 17.50 5.75 380 1.96 6.00|
56 |Villupuram Gingee - 4.00 46.00  59.00 23.00] 1518 7.82 13.00]
57 |Thanjavur Ayyampellai 1.50 17 25 20.00 8.63 5.69 293 2.75|
58 |Thanjavur Madukkur 1.50 17.25 20.00 8.63 5.69 293 3 75,
59 [Thamjavur  |Melattor | 100 1150 1350 575/ 380 1.96 200
60 Thanjavur  |Peravurani 4250 2875 30.00 14.38 9.49 4.?9 ;f:
r 61 1 Thanjavur “TPerumagalur 0.50 575 1350[ 288l 190[ 0 ;z;_y 738
Tnar_uavur ~|[Thirukattupaln . 1.50 17.25 20.00 8.63 569 4 931 e i
jThan)avur Thirunageswaram | 1.50]  17.25 2000f  B63] 569 @ 2¢ 2.




_,"__—_——_‘ D e
- s -] ———
H > g u v v T
-] -5 - - e
ofthe | NameoftheTP | =Sk o3 x NS x 5 ¥ 3
o | 13f €} HHEITEE TN
33 3¢ | °3f| gR  zn dgg fphsd
- vE@N 5
) Thiruppananthal ? © Q BnE Bgd™d
fer Tl 100 T150] 135l gy 0n | 3 & €723~
[65 = Vv n 300 3450 3850 25l 3.80 L96] 3.0l
66 | Thanjavu eppathur 1 —_— 30. 1775 1 — 7 .00
[T66 |Thamiay .50 17.25 2000 wt——11.39 587  anol
M&varur Nannilam 1.00 1150 .00 B.63] 569 ——73—___700‘
768 |Thiruvarur Kodavasal 100-—._1_-__ 13.50__11_7?‘ 3.80 L 293 _2.75]
69 Thiruvarur Koradachery 1'00. 11.50 13.50 555 3:80_—“13—2 2.0gT
70 | Thiruvarur Muthupetta S 1.50 13.50 575 3.80 1.96 200
71 |Nagapattinam _ |Thalanayar 00 57.50] 62.50 28.75] 1898 . 2.00
72 |Nagapattinam 1.00 11.50 : 9.78 5.00
gapattina Velankanni 5.75 3.80 ol
73 |Mayiladuthurai  [Tharangampad 1.00 11.50 T 5.75 S0 196  2.00]
74 |Mayiladuth Qampadi_ 200 23.00 : 3.80 1.96 T
ylladuthurai | Kuthalam 2.00 23.00 11.50 7.59 391 150
;2 Mayiladuthurai  |Vaitheeswaran kol 1:00 11'50 11.50] 759 3.91 0.00]
7 :ﬂyalur Udaiyar Palayam 3.00 3390 5.75 3.80 1.96 2.30|
riyalur Varatharajanpetta : 11.50]  7.59 3.91 1.20
78 [Pu - janpetta 1.50 17.25
dukkottai Keeramangalam 250 28.75 8.63 5.69 2.93 3.45
79 _|Dindigul Balasamuthiram 3‘00 34'50 -t .49 4.89 1.75
80 D|nd|gu| Keeranur 0'50 ' 17.25 11.39 5.87 1.50
81 |Dindigul Natham 2ol _45»75 2.88 1.90 0.98 0.75
82 |Dindigul Neikarapatti : 6.00 23.00 15.18 7.82 4.00
83 |Karur Krishnarayapuram 188 iigg 5.75 3.80 1.96 2.00
84 |Karur Puliyur 1'00'— 11'5 2.75 3.80 1.96 2.00]
85 |Karur Ubpidamancal . .50 5.75 3.80 1.96 2.00
86 [Madurai p L angalam 1.00 11.50 5.75 3.80 1.96 2.00
urai Paravai 1.00 11.50 58
87 [Madurai : 575 _ 3.80 1.96 2.00
85 TSioaon: Sholgvandan 3.00 3450 17.25] 11.39 5.87 3.20
vsgange Thirupuvanam 150 17.25 863 569 293 3.25
89 |shvagangal llayangudi 200 23.00 1150 7.59 9 5.50
90 |Ti i 3.91
runelveli Gopalasamudram 1.00 11.50 5.75 3.80 1.96 2.00
91 |[Tirunelveli Kallidaikuruchi 2.50 28.75 14.38 9.49 4.89 1.75
92 Tlrunelvel! Moolaikaraipatti 2.50 28.75 14.38 9.49 4.89 0.75
93 |Tirunelveli Nanguneri 0.50 5.75 2.88]  1.90 0.98 2.10
94_[Tirunelveli Sankarnagar 1.00 11.50 5.75 3.80 1.96 2.00
95 |Tirunelveli Thisaiyanvilai 3.50 40.25 20.13 13.28 6.84 3.25
96 |Tirunelveli Vadakkuvalliyoor 3.00  34.50 17.25 11.39 5.87 0.00
97 |[Tirunelveli Veeravanallur 1.50 17.25 8.63 5.69 2.93 2.50
98 Thoothukud! Ettayapuram 0.50 5.75 2.88 1.90 0.98 7.75
99 |Thoothukudi Kanam 0.50 5.75 2.88 1.90 0.98 7.75
100 | Thoothukudi Pudur(V) 0.50 5.75 2.88 1.90 0.98 7.75
101 |Thoothukudi Vilathikulam 1.00 11.50 5.75 3.80 1.96 200
102 |Kanyakumari Agasteeswaram 0.50 5.75 2.88 1.90 0.98 7.75
103 |Kanyakumari Alagappapuram 0.50 5.75 2.88 1.90 0.98 5.75
104 |Kanyakumari Aralvaimozhi 2.00 23.00 11.50 7.59 3.91 0.00
105 |Kanyakumari Azhagiapandipuram 0.50 5.75 2.88 1.90 0.98 5.75
106 |Kanyakumari Boothapandy 1.00 11.50 5.75 3.80 1.96 0.00
107 |Kanyakumari Kanniyakumari 2.00 23.00 11.50 7.59 3.91 0.00
108 |Kanyakumari Kottaram 0.50 5.75 2.88 1.90 0.98 5.75
109 |Kanyakumari Manavalakurichy 1.00 11.50 5.75 3.80 1.96 0.00
110 |Kanyakumari Thingalnager 1.00 11.50 5.75 3.80 1.96 0.00
111 |Kanyakumari Thiruparappu 5.00 57.50 ! 28.75 18.98 9.78 1.50
Grand Total 198.00 2277.00] 2695.45| 1138.50| 75 1.41 387.09 418.45

// By Order //
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Sd/- Kiran Gurrala
Director of Town Panchayats
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Directorate of Town Panchayats
Dry Waste Proposal - Phase -11I

. v :s h
o \ v * [ 4 ~y M.
8c | ¢ | B2 | 8, | &, | %5, 838,
S.N| Name of the 22 ‘ 23 %2 ﬁg " & g:ag 2:1%
Name of the TP T L 0 g e ZR |wadh | €03
o| District s | e x< | 0" | E™ |me™ | 338%
8] l ] a [C} Q = - Eg 2R
w3 "] Iy [C] =1") F 4™
o - g
FI 2 1 3 ] 4 ] 5 6 7 8 9 1
{ 1 [Chenglepet | Acharapakkam | 100 | 5.0 6.60 2.50 1.65 0.85 1.60
["2 [Chenglepet Mamallapuram | 250 | 1250 18.50 6.25 4.13 2.13 6.00
[ 3 TThiruvallur |Gummidipoondi | 2.00 | 10.00] 15.00 5.00/ 3.30 1.70 5.00
{4 |Thiruvallur IMinjur 350 | 17.50 20.80 8.75 5.78 2.98 3.30
{5 [Thiruvallur __ [Uthukottai 1.00 | 5.00 7.50 2.50 1.65 0.85 2.50
[ 6 [vellore |Oduqathur 0.50 2.50 6.65 1.25 0.83 0.43 4.15
[ 7 vellore |Pallikonda | 1.00 5.00 6.60 2.50 1.65 0.85 1.60
[ 8 Ivellore | Thiruvalam lf' 0.50 2.50 2.35 1.25] 0.83 0.43 4.85
| 9 [Ranipet |Ammoor 1.00 5.00 7.35 2.50 1.65 0.85 2.35
[ 10 [Ranipet [Kalavai [ 050 2.50 7.25 1.25 0.83 0.43 4.75
11 [Ranipet Kaveripakkam 1.00 5.00 7.35 2.50 1.65 0.85 2.35
12 |Ranipet Thimiri 1.50 7.50 10.50 3.75 2.48 1.28 3.00
13 |Thirupathur Alangayam 2.00 10.00 13.25 5.00 3.30 1.70 3.25
14 [Thirupathur Natrampalli 0.50 2.50 6.75 1.25 0.83 0.43 4.25
15 |Thirupathur Udayendiram 1.00 5.00 6.75 2.50 1.65 0.85 1.75
16 |Tiruvannamalai |Chetpet 1.50 7.50 9.25 3.75 2.48 1.28 1.75
17 |Tiruvannamalai |Desur 0.50 2.50 7.25 1'25 0’83 0.43 4l75
18 |Tiruvannamalai _[Kannamangalam 0.50 2.50 7'25 1.25 0.83 0.43 4.75
19 [Tiruvannamalar [Kilpennathur 1.50 750 9.25  3.75] 248]  1.28 1.75
20 |Salem Jalakandapuram 2.50 12.50 19.50 6j25 4.13 2‘13 7.00
21 [Salem Kadayampatti 1.00 500 725 2.50] 165 085 2.25
22 [Salem Mechen 4.50 22.50] _ 28.50] 11.25] 7.43[ 383 6.00
23 [Salem Omalur 2.50 1250 18.13] _ 6.25] 4.13]  2.13 5.63
24 [Erode Avalpoondura; 1.00 5.00 730 2.50] 165 085 2.30
25 |Erode Kodumud 1.00 5.00 _ 7.30]  2.50] 165  0.85 2.30
26 |Erode Sivagin 2.50 12.50 18.10 6.25 4.13 2.13 5‘60
27 [Erode Vadugapatti 1.50 7500 9.90]  3.75] 248 128 2.40
28 [Erode ~[Vengambur ~1.00 5.00  7.25| 2.50] 165 0.85 2.25
29 [Tiruppur Avinasi 450 2250 25.00] 11.25] 743 3.83 2.50
30 [Tiruppur Kolathuppalayam 1.50 7.50 9.80 3.75 2‘48 1I28 2.
31 [Tiruppur Komaralingam 2.00 1000] __11.50] 5.00] 330 170 o
B Mirippur Mulanur 2.50 12.50] 14.50] __6.25 413 213 é'gg
33 |Coimbatore Kannampalayam 3.00 15.00 21.50 7.50 4l95 2‘55 6‘50
34 [Coimbatore ___|Othakkalmandapam| _ 2.00 10.00]  14.75] __S5.00] 3.30] 170 4.75
35 [Coimbatore ___|Periyanaicken-palay| .50 22.50]  22.50]  _11.25] 7.43]  3.83 '
36 |Coimbatore Pooluvapatti 2.00 10.00]  15.00 5.00]  3.30 1.70 5.00
37 [Combatore _|Sarkarsamakulam | 2.00 10.00]  15.00]  5.00] 3.30] 170 5.00
38 [Coimbatore | Vettaikaranpudur 250 | 1250] 2580 625 413 213 13.30
39 [The Nilgiris Adigaratty 1.00 5.00 9.30 2.50]  1.65 0.85 4.30
40 [The Nilgiris Bikkatty | 0.50 2.50 9.50 1.25] 0.3 0.43 7.00
41 |The Nilgiris Devarshola 2.00 10.00] 2000, 500 330 170 10.00
42 [The Nilgiris Jeqathala 1.00 500 9.80]  2.50] 165 085 4.80
43 [The Nilgiris Ketti 1.50 | 7.50] 19.50 3.75 2.48 1.28 12:00
44 [The Nilgiris Naduvattam 1.00 5.00 10.00] 250 1.65 0.85 5.00]
45 |The Nilgiris Sholur 0.50 2.50[ 10.00 1.25| 0.83 0.43 7.50
46 |Villupuram Gingee 4.00 20.00 24.00 10.00 6.60 3.40 4.00
47 |Thanjavur Aduthurai 1.00 5.00 7.25 2.50] 1.65 0.85 2.25
48 [Thanjavur Thiruvidaimaruthur 1.50 7.50 10.75 3.75 2.48 1.28 3.25
49 [Thiruvarur ___|Nannilam 1.50 7.50 9.80 3.75]  2.a8 1.28 2.30
50 | Thiruvarur Kodavasal 1.50 7.50 9.10 3.75 2.48 1.28 1.60
51 |Thiruvarur Koradachery 1.00 5.00 7.25 2.50 1.65 0.85 2.25
52 [Thiruvarur Muthupettai 3.00 15.00] 21.75 750, 4.95 2.55 6.75
S3 |Thiruvarur Valangaiman 0.50 2.50 7.25 1.25 0.83 0.43 4.75
54 [Nagapattinam _ |Thalanayar 1.00 5.00 7.00 2.50 1.65 0.85 2.00
55 |Mayiladuthurai _|Kuthalam 1.50 7.50 11.60 3.75 2.48 1.28 4.10
56 |Mayiladuthurai  |Vaitheeswaran koil 0.50 2.50 7.00 1.25 0.83 0.43 4.50
57 |Ariyalur Udaiyar Palayam 1.50 7.50 8.45 3.75]  2.48 1.28 0.95
58 |Pudukkotta: Keeramangalam 1.50 7.50 8.45 3.75 2.48 1.28 0.95
59 |Karur Aravakurichi 0.50 2.50 7.25 1.25 0.83 0.43 4.75
60 |Karur Krishnarayapuram 0.50 2.50 7.25 1.25 0.83 0.43 4.75
| 61 |Karur Marudur 0.50 2.50 7.25 1.25 0.83 0.43 4.75
| 62 |Karur Nangavaram 0.50 | 250 7.25 1.25| 083 043 475
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B Puliyur 0.50 350 o 1.25 0.83 0.43 4.75
Punjaithottakurichi 0.50 2.50 7 125 083 043 4.75
eEiBarmang AT, e 2.3 755 125 0.83)  0.43] 4.75
7] A.Vallalapatti v e 25 1.25 0.83 0.43 4.75
-~ 68 [Madurai Paraval 2.00 ' 725 125 083 043 475
g 1+ : 10.00] 1430 5.00/ :
69 |Madurai Sholavandan 2.00 10.00 ' 00 330[ 170 4.30
70 [Sivagangai Thirupuvanam 1.50 7I50 s > 130 170 4‘30]
| 71 [Sivagangai |Nerkuppa 1.00 5.00 1030 375, 2.48 1.28 3.00
72 [Tirunelveli GODalasamudram 050 250 7.50 2. 50 1.65 085 250
73 [Tirunelveli Kallidaikuruchi 150 e 25| 083 043 4.7
T e 150 250 10.85 3,75L 2.48 128 3.35
75 Miruneivel TR 0.50 L50 7.25 125, 083 0.43 4.75
B -
77 |Tirunelveli Panaqudi 200 : - : S 0.43 125
[ 78 iTlrunelveh Pathamadal 1:00 lggg 1322 ggg ?gg 1.7g =
| 79 [Tirunelvel Thisalyanvilai 1.50 A YR T ST 3o
ll 80 l?‘mne:ve!li Vadakkuvalllyur 2.50 12.50] _ 18.00 6.25 _ 4.13 2.13 5.50
runelvell Veeravanallur 1.00 5.00 7.25 250  1.65 0.85 2.25
| 82 |Thoothukudi Kanam 0.50 2.50 7.35 125  0.83 0.43 485
| B3 [Thoothukudi Srivaikumtam 1.00 5.00 7.40 250 1.65 0.85 2.40
| 84 [Thoothukudi Vilathikulam 1.50 7.50]  10.80 375 2.48 1.28 3.30
| 85 |[Kanyakumari _|Agasteeswaram 0.50 2.50 7.25 1.25| 0.83 0.43 4.75
| 86 |Kanyakumari __|Alagappapuram 0.50 2.50 7.25 1.25]  0.83 0.43 4.75
{ 87 |[Kanyakumari __|Aralvaimozhi 1.00 5.00 7.25 250 1.65 085 225
| 88 |Kanyakumari Attoor 1.50 7.50 7.50 375, 2.48 1.28 0.00
89 |Kanyakumari Boothapandy 1.00 5.00 7.25 250  1.65 0.85 _2is
90 {Kanyakumari Kanniyakumari 1.00 5.00 7.25 2.50! 1.65 0.85 2.25
1 |Kanyakumari Kottaram 1.00 ~5.00 7.25 2.50 1.65 085 2.25
(92 [Kanyakumari __|Ponmanai 1.00 5.00 7.25 2.50 1.65 0.85 2.25)
| 93 [Kanyakumari Thazhakudy 0.50 2.50 7.25 1.25] 0.83 0.43 4.75
Grand Total 129.00 |645.00] 1003.53] 322.50] 212.85 109.65 358.53

// By Order //
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Director of Town Panchayats
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Establishment - 28 Town Panchayats constituted ns Municlpalities - Creatlon of
28 posts of Municipal Commissloner Grade=II In the newly constituted
Municipalities - Orders = 1ssued.

MUNICIPAL ADMINISTRATION & WATER SUPPLY (ME.1) DEPARTMENT
G.0.(Ms) No.122 Datad: 08.12,2021

Syadrepamodr @ 2062
Hova, amip Hoos - 22
Rand :-

1. G.0. (Ms) No.248, Finance (CMPC) Department, dated
20.05.2020,

2. G.O (Ms) No.67, Municlpal Administration and Water
Supply (Election) Department dated 11,09.2021.

3. G.0. (Ms) No.81, Municlpal Administration and Water
Supply (Election) Department dated 14.10,2021,

4. G.0. (Ms) No.82, Municipal Administration and Water
Supply (Election) Department dated 14.10.2021.

5. G.0. (Ms) No.83, Municipal Administration and Water
Supply (Election) Department dated 14.10,2021,

6. From the Director of Munlcipal Adminlistration letter Roc.
No.25063/2021/C1, Dated 18.10.2021,

MO X K

In the Government Order first read above, the Government have

banned the creation of new posts In all the departments In view of Covid-19
SO as to curtall the expenditure of the Government,

2. In the Government Order second to fifth read above, the

Government have constituted the following 28 Town Panchayats as
Municipalities:-

Sl. Name of the Town District Detalls of Government
No. Panchayats Order No. and Date
constituted as
Municipalities. l
1. | Surandal Tenkas| G.0.(Ms).No.67,  dated:
2, [ Kalakkadu Tirunelvell 11,09.2021 and
3. | Thirukovllur Kallakurlchl G.0.(Ms).No.94, dated:
4. | Ulundurpet Kallakurlchl 01.11.2021 of Municlpal
5. | Kundrathur Kancheepuram | Administration and Water
Mangadu Kancheepuram | Supply (Electlon)
Kottakuppam | Viluppuram | Department. ——
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2
' 8. | Sholinqur Ranipet
9. | Nandhivaram- Chengalpattu |
| Guduvancheri N
10. | Ponneri Thiruvallur G.0.(Ms).No.81, dated: |
11. | Thirunindravur Thiruvallur 14,10.2021 and !
| 12, | Thittakudi Cuddallore G.0.(Ms).No.116, dated:
[13. | Vadalur Cuddallore 07.12.2021 of Municipal
1a. | Adirampattinam Thanjavur Administration and Water
15. | Tiruchendur Thoothukudi Supply (Election)
16. | Karumathampatti Coimbatore Department.
| 17. | Karamadai Coimbatore
| 18. | Gudalur Coimbatore
| 19, | Madukkarai Colmbatore
| 20. | Pallapatti

Karur
| 21, | Thirumuruganpoondi Tiruppur

22. | Manamadurai Slvaganqal G.O.(Ms).No.SZ, dated:
| 23. | Musiri Tiruchirappalll ! 14.10.2021 and
24, | Lalqudi Tiruchirappalll G.0.(Ms).No.117, dated:
25. | Tharamangalam Salem 07.12.2021 of Municipal
26. Idanganasala] Salem Administration and Water
Supply (Election)
| Department.
27. | Kollengodu Kanyakumari G.O.(Ms).No.83, dated:
14.10.2021 and
28. | Pugalur Karur G.O.(Ms).No.nB, dated:
07.12.2021 of Munlicipal
Administration and Water
Supply (Election)
Department,

3. The Municipalities are Peérmanent bodles unt up-gradation as
Municipal Corporation or Inclusion In to a Municipal Corporation,. Therefore, the
creation of 28 post of Municipal Commissloner Grade-II Permancntly |s

essentlal, for providing basic amenities to the pcople of respective local
bodies.

4. In the letter sixth read above, the Director of Municipal
Administration has stated that the average annual

expenditure for the creation
of 28 posts of Municipal Commlissioner Grade-II In the newly constituted
Municipalities Is Rs.1,22,30,400/-,

5. The Director of Municlpal Administration has therefore requested the

Government to create 28 posts of Municlpal Commissloner Grade-II In the
newly constituted Municipalities.

6. The Government after careful examination of the proposal of the
Director of Municlpal Administration hereby accords sanction for creation of
following 28 posts of Municlpal Commissioner Grade-II permanently, In the

newly constituted Municlpalities as a speclal case, relaxing the Government
Order first read above.

Scanned with CamScanner
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\I Sl. \ Name of the Town '—l;‘a_ric_hayats I District
| No. 1 constituted as Municipalities.
‘\ 1. | Surandal Yenkasi
| g B ‘;ah\‘akkadq_, T TTitunelval
5.2.-- ; x n rugo_y_ljur,_»_w___ | Kallakurichi
E ,iK::a qr%c_t____ | Kallakurichi
. ﬁ..\_'%___ raé_ ur____ ___. Kancheepuram
.‘ ;’,-\.4‘,.‘( Ngadu _ . Kancheepuram
| Koltakuppam — Viluppuram
\8.__| Sholingur _Ranipet
"io Nandhivaram- Guduvancheri . Chengalpattu
\ +_{ Ponnerj ! Thi
i Thiruvallur
|11, Thlrunindravur | Thiruvallur
12, | Thittakug) | Cuddallore
|\ | \ =
: 13. : Vadalur e __. Cuddallore
._1_&____Aﬂ@_mMa_vuf_‘“
: 15. Tiruchendur _Thoothukudi
16, | Karumathampatti | Coimbatore
! 17, | Karamadai | Coimbatore
‘l i: | Gudalur | Coimbatore
-__| Madukkaraj T(Eimbat
| 20. Pallapatti | Karur -
21, Thlrumuruga_npoondi | Tiruppur
22. | Manamadurai | Sivagangai
23. | Musiri | Tiruchirappalli
24. | Lalgudi | Tiruchirappalli
25. | Tharamangalam | Salem
26. | Idanganasalaj | Salem
27. | Kollengodu | Kanyakumari
. 28. | Pugalur | Karur

7. The Government accord administrative sanction for a sum of
Rs.1,22,30,400/- and accord financial sanction for a sum of Rs.35,77,392/-
(Rupees thirty five lakh seventy seven thousand three hundred and ninety two
only) towards salary and other allowances of the above 28 posts for the
financial year 2021-2022.

8. The salary expenditure towards the newl

y created 28 posts at para 6
above shall be debited to the following head of acc

ount:-

2217 - Urban Development - 80 - General 001 - Dlrectioq z_md
Administration - State's Expenditure - AD Municipal
Commissloners - 301, Salaries - 01 pay-Rs.30,57,600/-

303 Dearness Allowance - 01- Dearness Allowance
Rs.5,19,792/-

- 80 - 001 - AD - 30101)
IFHRMS DPC 2217 - 80 - 001 - AD - 3
2IFHRM5 DPC 2217 - 80 - 001 - AD - 30301)

9. The expenditure sanctioned in para 7 above shall conslti|taut$i a:"ilte;:
of “New. Instrument of Service” and the|a§p{£;aceg:s::& r:egt :e B e
e. Pending approva . gy

::l‘)::lnbeed I?lt?aﬂl‘; crc:.;rts by drawal of an advance from the Contingency
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the act,
directed to calculate 1)
f Municipal Administration Is & and an
er\:oﬂ;i%gt:ir%d for thg period upto next Supplemenltar\é nEcstIr;'tJ!r:g =t n'rm
for sanction of the same as advance fro‘m, the Cont r;g " ythe Tamil Noo
(BG-I) Department directly In Form ‘A' appende

ors for
Contingency Funds Rules, 1963 along with a copy of thlls ordgrfrogrcé|’1ancc
sanction of advance from the Contingency Fund will be Issue

(BG-1) Dep

artment. He is also directed to send necessary draft explanatory

3 es
notes for Inclusion of the above expenditure In the Supplementary Estimates
2021-2022 to Gover

nment In Finance (BG-1/MAWS) Department at an
appropriate time without fail.

10. This order Issues with the concurrence of Finance Department vide
its U.O.No.12/DS(PT)/FInance

(MAWS)/2021, dated 01.12.2021, ASL No.1010
(One thousand and ten) and PSL.N0.202112PSL0051/CMPC/2021.

(BY ORDER OF THE GOVERNOR)

SHIV DAS MEENA
ADDITIONAL CHIEF SECRETARY TO GOVERNMENT
¥
h

e Director of Municipal Admlnlstratlon, Chennai - 600 028.
The Commissioner of Town Panchayats, Chennal - 600 028,
The Director, Tamil Nadu In

stitute of Urban Studies, Colmbatore-ll.

it, Nandanam, Chennal - 600 035,
The Accountant General (ARE/Civil

Audit), Chennal - 600 018 / 35,
The Pay and Accounts Officer (East), Chennal - 600 008,
The Treasury Officer

» District Treasurles Concerned,
The District Collectors concerned.

The Hon'ble Chief Ministers’ Office, Chennal - 600 009,
(C.No.24392/ME-1/2021).

The Senior Personal Assistant to Hon'ble Minister (Municlpal Admlnlstratlon),
Chennal - 600 009,

The Senior Personal Assistant to Hon'ble Minister

Chennai - 600 009,

The Finance (MABWS/CMPC/ BG-1
Chennai - 600 009
The Human Resource Management (F) Department, Chennal - 600 009,
The Director, Anna Institute of Management, Chennal.
The Municipal Administration and Water Supply (OP.2)
Department, Chennal - 600 009,
Stock File / Spare Copy.

/BG-I!/W&M-I) Department,

// FORWARDED BY ORDER //

-
Moﬂ

SECTION OFFICER
A\
T
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APPENDIX,
NOTIFICATION-1.

tion (3) of section 4 of
| Nadu Act V of 1920),
hority of Ponneri

In exercise of the powers conferred by sub-sec
the Tamil Nadu District Municipalities Act, 1920 (Tami
the Governor of Tamil Nadu hereby declares the local aut '
Town Panchayat to be the Ponneri Municipality, the draft of the same havopg
been previously published, as required under sub-section (1) of the said

section 4.
Based on the above declaration, wards will be divided for the next

ordinary election.
NOTIFICATION ~ II.

In exercise of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920),
the Governor of Tamil Nadu hereby declares the local authority of
Thirunindravur Town Panchayat to be the Thirunindravur Municipality, the
draft of the same having been previously published, as required under sub-

section (1) of the said section 4.
Based on thc above declaration, wards will be divided for the next

ordinary election.
NOTIFICATION — III.

In exercise of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920),
the Governor of Tamil Nadu hereby deciares the local authority of Tittakudi
Town Panchayat to be the Tittakudi Municipality, the draft of the same
having been previously published, as required under sub-section (1) of the

said section 4.
Based on the above declaration, wards will be divided for the next

ordinary election.
NOTIFICATION - IV.

In exercise of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920),
the Governor of Tamil Nadu hereby declares the local authority of Vadalur
Town Panchayat to be the Vadalur Municipality, the draft of the same having
been previously published, as required under sub-section (1) of the said

section 4.
Based on the above declaration, wards will be divided for Lhe next

ordipary election.
NOTIFICATION - V.

In exercise of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920),
the Governor of Tamil Nadu hereby declares the local authority of
Adirampattinam Town Panchayat to be the Adirampattinam Municipality, the
draft of the same having been previously published, as required under sub-
section (1) of the said section 4.
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Based on the above declaration, wards will be divided for the next
ordinary election.

NOTIFICATION - VI,

In exercisc of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920),
the Governor of Tamil Nadu hereby declares the local authority of
Tiruchendur Town Panchayat to be the Tiruchendur Municipality, the draft of

the same having been previously published, as required under sub-section
(1) of the said section 4.

Based on the above declaration, wards will be divided for the next
ordinary election.

NOTIFICATION - VI

In exercise of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of }920),
the Governor of Tamil Nadu hereby declares the local auth‘or‘!ty ' of
Karumathampatti Town Panchayat to be the Karumathampatti Municipality,

the draft of the same having been previously published, as required under
sub-section (1) of the said section 4.

Based on the above declaration, wards will be divided for the next
ordinary election.

NOTIFICATION - VIII.

In exercise of the powers conferred by sub-section (3) of section 4 of
the Tamii Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920),
the Governor of Tamil Nadu hereby declares the local authority of Karamadai

Town Panchayat to be the Karamadai Municipality, the draft of the same
having been previously published, as required under sub-section (1) of the
said section 4.

Based on the above declaration, wards will be divided for the next
ordinary election.

OTIFICATION - I

In exercise of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920)
the Governor of Tamil Naduy hereby declares the local authority of Gudalul"
Town Panchayat to be the Gudalur Municipality, the draft of the same having
beetrj pu:qevuously published, as required under sub-section (1) of the said
section 4.

Based on the above declaration i ivi
ordindry Eleeten. » Wards will be divided for the next

NOTIFICATION - Xx.

l
e mr:IF’&‘;‘:&‘SglzirE&er\fowe_rs conferred by sub-section (3) of section 4 of
the Governor o T unicipalities Act, 1920 (Tamil Nadu Act V of 1920),

Il Naduy hereby declares the local authority of
5
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kkarai
Madukkarai Town panchayat to be thgl_:t::; e
the same having been prewously publl i
(1) of the said section 4.

n the aboveé declaration, wards

Based ©
ordinary election.

NOIIFICATION - XI1.
section (3) of section 4 of
Act V of 1920),

of Pallapatti

ipality, the draft of the same
der sub-section (1) of the

In exercis
the Tamil Nadu District Municipalities
the Governor O i
Town Panchayat to be the
having been previously publis
said section 4.

Based on the above declaration, wards will be divided for the next

ordinary election.
NOTIFICATION = XI1I.

In_exercise of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920),
_trhhei:m:snczj\:’ernor of '_I'amil Nadu hereby declares the local authority of
i l_.lganpoondl Town Panchayat to bDe the Thirumuruganpoondi
umf:apahty, the draft of the same having been previously published, as
required under sub-section (1) of the said section 4. ’

ased on the above declarati i ivi
rdinan clsdian. ion, wards will be divided for the next

SHIV DAS MEENA
ADDITIONAL CHIEF SECRETARY TO GOVERNMENT

\8)
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Gudalur Municipality(Cbe)

NGT Case

In the original application of the National Green Tribunal No. 4
in the Siva Nagar area of Veerapandi Town Panchayat, it has been
stated that the sewage flowing in the stream near the area is causing
foul smell and there is a risk of infection in the area, based on the
publication of the news item " Stench from check dam make life ”
dated 14.02.2021 in "Times of India” Daily Original Application
No.80/2021(SZ) of National Green Tribunal Voluntarily an officer not
below the rank of District Collector or Deputy Collector, Tamil Nadu
Pollution Control Board Officer, Public Works Department to take
action in this matter vide order dated 14.02.2021, a committee has
been constituted by the Superintending Engineer and the Water

Resources Officer and the Municipal Officer and has been instructed
to submit a report by 16.04.2021.

From the Western Ghats through Seven Buffaloes, the sewage
from the southern part of Gudalur Municipality and
Periyanaickenpalayam Town Panchayat is geographically located
through Seven Buffaloes and passes through this Subdivision No. 4
Veerapandi Town Panchayat, Bilichi Village  Panchayat,
Sikkarampalayam Village Panchayat, Karamadai Village Panchayat,

Sirumugai Town Panchayat Bhavani river basin in the area has
navigable water.

Except during the rainy season, sewage is discharged
through this stream from the areas where 15500 residences are

located in Gudalur Municipality and 9500 residences in
Periyanaickenpalayam Town Panchayat.

In addition, an estimate of Rs. 7.70 crore was given to the
Gudalur Municipality surrounding this Town Panchayat, an estimate
of Rs. 5.50 crore to the Periyanaickenpalayam Town Panchayat and
an estimate of Rs. 3.30 crore to No. 4 Veerapandi Town Panchayat
for the treatment of sewage going into the stream. Sewage
treatment center project has been set up to treat the total sewage
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collected in the respective local government areas and mix the water
in this stream coming through the areas. This work could not be done
properly due to the spread of Corona, as the front workers were
continuously engaged in the work. These works will be done after
obtaining the government's approval for wastewater treatment,

The following measures have been taken on the basis that
the municipality has been notified to take action for the treatment of
the wastewater passing through the municipality as indicated in the
original petition of the National Green Tribunal until the
"Nandhaiwazhi Kaveri" project is taken up.

As per the process order of the Assistant Director of Town
Panchayat to carry out works of Rs.12.00 lakhs for construction of
sewage treatment in VKV Nagar, Thirumalainaickenpalayam and R.V.
Nagar in Gudalur Municipality and tender was issued on 16.11.2021
and prior permission was obtained from the Assistant Director of
Town Panchayat on 16.11.2021 and on Work issued on 17.11.2021
to Mrs.M.Rathnam, contractor. Accordingly, the work is Completed
on 30.12.2021 as per Junior Engineer notification.

Accordingly, the District Environmental Engineer, Tamil
Nadu Pollution Control Board, Coimbatore North has been requested
to investigate and submit a report on the toxicity of effluents on
28.02.2022, following the upgradation of Gudalur Municipality to the
present status of Municipality. Accordingly, the effluent was taken
for analysis by the Tamil Nadu Pollution Control Board Engineer and
waiting for the test results taken by the Pollution Control Board.

Also, | humbly inform you that since Gudalur has been
upgraded as a municipality, the documents for upgrade have been
submitted to the Government Pleader of Chennai on 08.04.2022.

Mh—b

Commissioner
Gudalur Municipality(Cbe)
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f,/'f WORKING ESTIMATE

Techniques Phytoremediation, Constructed with Wetlands in Periya Pallam at
Periyanaickenpalayam Town Panchayat.

Estimate Amount :  Rs670,000
Name of the Town Panchayat : PERIYANAICKENPALAYAM TOWN PANCHAYAT
Name of the Scheme : GENERAL FUND 2021-2022

Earth work excavation for foundation and depositing on bank with in the initial
lead of 10m and a lift of 2m in hard stiff clay, stiff block cotton, hard red earth,
shales, murram, gravel, stoney earth and earth mixed with small size boulders
etc. complete. complying with std. specifications.SS 20 B

2 Cement concrete 1:4:8mix (One cement, four sand and Eight aggregate) using
40mm gauge hard broken stone jelly for foundation and flooring including
dewatering if found necessary and laid in layers of not more than 15cm thick and
compacting including all charges etc., complete as per standard specification.

3 Supplying and erecting centering for sides and soffits including supports and
strutting up to 3.29mm height for plane surfaces in all floors with cross bracings
using mild steel sheets of size 30cm x 55¢cm and 10 gauge stiffened welded with
mild steel sheets of size 25mm x 25mm x 3mm for boarding and laid over silver
oak (country wood). Joists of size 10cm x 6.5 cm dia spaced at about 90cm centre
to centre and supported by casurina props of 10cm to 13cm dia spaced at 75¢cm
centre to centre etc complete complying with standard specification

4 Cement concrete 1:3:6 mix (One cement, Three sand and. six aggregate) using
20mm gauge hard broken stone jelly for foundation and flooring including
dewatering if found necessary and laid in layers of not more than 15cm thick and
compacting including all charges etc., complete as per standard specification.

5 Rough stone Dry packing for apron and revetment including cost and conveyance
of all materials to site, loading and unloading charges and labour charges for
mixing, laying and curing etc. complete . complying with std. specifications

6 Provision for G S T 12%

Provision for Labour Well Fund 1%

8 Contingencies and L.S. provisions

i The estimate is prepared with current schedule of rates for the year 2020-2021. On
7

4 sanction, this work will be carried out as per MORTH and other circular instructions issued
! from time to time.

iog Engineer, ASSISTANT EXECUTIVE ENG! """
Periyajﬁeﬁ?:ﬁnpa’a‘fam. Group ‘ TOWN PANCHAYATS
Coimbatore District ... VCOIMBATORE ZONG
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PERIYANAICKENPALAYAM TOWN PANCHAYAT

Periya Pallam at Periyanaickenpalayam T

Contents

119.00 | m?

Earth work
depositing on Bank with Initial lead of 10

clay, stiff black cotton soils, hard red earth,
shales, murram, gravel, stoney earth and earth

Sectioning and Levelling.

WORKING ESTIMATE

GENERAL FUND 2021-2022

Bio remediation Techniques Phytoremed

ABSTRACT ESTIMATE

iation, Constructed with Wetlands in
own Panchayat,

Description of work etc.,

Rate

Per

Amount‘}

excavation

excavating and

Metres and Initial lift of 2 Metres in Hard stiff

mixed with small size boulders SS 20 .A for

Rs133.00

m

Rs15,827

26.00 | m?

Cement concrete 1 :4:8mix (One cement, four
sand and Eight aggregate) using 40mm gauge
hard broken stone jelly for foundation and
flooring including dewatering if found
necessary and laid in layers of not more than
15¢cm thick and compacting including all
charges etc., complete as per standard
spéciﬁcation.

Rs4,429.00

m°

Rs115,154

185.00 | wm*

Supplying and erecting centering for sides
and soffits including supports and strutting up
to 3.29mm height for Plane surfaces in all
floors with cross bracings using mild steel
sheets of size 30cm x 55cm and 10 gauge
stiffened welded with mild steel sheets of size
25mm x 25mm x 3mm for boarding and laid
over silver oak (country wood). Joists of size
10cm x 6.5 cm dia spaced at about 90cm
centre to centre and supported by casurina
props of 10cm to 13cm dia spaced at 75¢m
centre to centre etc complete complying with
standard specification

Rs288.00

1m?

Rs53,280

69.00 | M*

Cement concrete 1:3:6 mix (One tement,
Three sand and six aggregate) using 20mm
gauge hard broken stone jelly for foundation
and flooiing including dewatering if found
necessary and laid in layers of not more than
15cm thick and compacting including all
charges etc., complete as per standard
specification.

Rs5,185.00

e

Rs357,765

B
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Contents Description of work etc., Rate |Per| Amount
36.00 | M® |Rough stone Dry packing for apron and Rs1,359.90| 1M* | Rs48,956
revetment including cost and conveyance of
all materials to site, loading and unloading
{ charges and labour charges for mixing, laying
and curing etc. complete . complying with std.
specifications
6 L.S. Provision for G S T 12% L.S. Rs70,918
3 ,J- T L.S. Provision for Labour Well Fund 1% L.S. Rs6,700 ]
8 L.S. Contingencies and L.S. provisions L.S. Rs1,400
TOTAL Rs670,000
« W“w‘ , /¢
e A Group ASSISTANT EXECUTIVE ENGINEZR
, Periyanaickenp TOWN PANCHAYATS

v/

Coimbatore District

™ COIMBATORE ZONE
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PERIYANAICKENPALAYAM TOWN PANCHAYAT
GENERAL FUND 2021-2022

ame of work :
Bio remediation Techniques Phytoremediation, Constructed with Wetlands in Periya Pallam at
Periyanaickenpalayam Town Panchayat.

DETAILED ESTIMATE
Sk Description of work etc., Numbers |Length| Breadth |Depth| Contents

No.
1 [Earth work excavation for foundation and
depositing on bank with in the initial lead of 10m
Y/ and a lift of 2m in hard stiff clay, stiff block cotton,
‘ hard red earth, shales, murram, gravel, stoney
earth and earth mixed with small size boulders etc.

complete. complying with std. specifications.SS 20
Main Wall 1 |x| 2 | 14.00 1.00 2.00 | 56.00 M?

Cross 1 [x| 2 | 12.00 1.00 1.50 | 36.00 |M°
1 (x| 3 | 12.00 4.90 0.15 | 26.46 |W°
Total =| 118.46 |[M°
" Say=| 119.00 |M°

2 [Cement concrete 1:4:8mix (One cement, four sand
and Eight aggregate) using 40mm gauge hard
broken stone jelly for foundation and flooring
4 including dewatering if found necessary and laid in
layers of not more than 15cm thick and compacting
including all charges etc., complete as per standard
specification.
Main Wall 1 |x| 2 | 14.00 1.00 0.15 | 420 |M*
Cross 1 [x| 2 | 12.00 1.00 0.15 [ 3.60 M

1 |x| 3 | 12.00 4.90 0.10 | 17.64 |\

Total =| 25.44 |M?
Say=| 26.00 (M?

3 |Supplying and erecting centering for sides and
soffits including supports and strutting up to
3.29mm height for plane surfaces in all floors with
p t cross bracings using mild steel sheets of size 30cm
e x 55cm and 10 gauge stiffened welded with mild
steel sheets of size 25mm x 25mm x 3mm for
boarding and laid over silver oak (country wood).
Joists of size 10cm x 6.5 cm dia spaced at about
90cm centre to centre and supported by casurina
props of 10cm to 13cm dia spaced at 75cm centre
to centre etc complete complying with standard
specification

Main Wall 2 x| 2 | 14.00 1.80 | 100.80 |M?
Cross 2 (x| 2| 12.00 1.60 | 76.80 |M?
Cross Wall 4 x| 2 1.80 045 | 648 |M?

184.08 [M?/

Say=| 185.00 [M?]
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COIMBATORE D|STRICT,pERlYANA'CKENPAlAYAM TOWN PANCHAYAT
GENERAL FUND 2021 - 2022

Periya Pallam at Periyanaickenpalayam Town Panchayat.  Est Amount : Rs.6,70,000.

COIMBATORE DISTRICT,PERIYANAICKENPALAYAM TOWN PANCHAYAT
GENERAL FUND 2021 - 2022

AR 5

Name of work Bio Remediation Techniques Phytoremediation,Constructed with Wetlands in
Periya Pallam at Periyanaickenpalayam Town Panchayat Est Amount  Rs 6,70,000
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COIMBATORE DISTRICT,PERIYANAICKENPAI.AYAM TOWN PANCHAYAT
GENERAL FUND 2021 - 2022

Name of work - Bio Remediation Techniques Phytoremediation,Constructed with Wetlands in
Periya Pallam at Periyanaickenpalayam Town Panchayat.  Est Amount . Rs 6,70,000

COIMBATORE DISTRICT,PERIYANAICKENPALAYAM TOWN PANCHAYAT
GENERAL FUND 2021 -2022

Name of work - Bic Reamediation Tecrimnues Phytorsm adiation Constructed with Wetlands in

Periya Pallarn a* Peryanazickenpalayam lown Panchayat Est Amount  Rs & 0 00U
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cOIMBATORE DISTRICT, PERIYANAICKENPALAYAM TOW
GENERAL FUND 2021 2022

“ .m.—. “\;ﬁ\ 3w

N PANCHAYAT

Name of work : Bio Remediation Techniques Phytoremediation,Constructed with Wetlands in
Periya Pallam at Periyanaickenpalayam Town Panchayat.  Est Amount : Rs.6,7G,000.

COIMBATORE DISTRICT,PERIYANAICKENPALAYAM TOWN PANCHAYAT
GENERAL FUND 2021 - 2022

Name of work : Bio Remediation Techniques Phytoremedlatmn Constructed with Wetlands in
Periya Pallam at Periyanaickenpalayam Town Panchayat  Est Amount : Rs.6,70,000
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Memorandum of Understanding
for
- the Treatment of the Local Sludge and Septage

at Periyanaickenpalayam Town Panchyat

—
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“MoU”) mage vl

hMemorandum of Understanding (hereinafter referred to as the
of Februcry 2021 at Periyanaickenpalayom

BETWEEN

Periyonaickenpalayorn Town Panchayat established under the Tamil Nadu UTistnt
Muniipalities  Act, 1920 of the State of Tamil Nadu, asting hrouezh
Thiru K. Kathiravamoorthy, the Executive Officer (hercinafter referred to as “Rost ULS
which expression shall, unless repugnant to the context or meaning thereof, mean and

include its successors and assigns)
AND

Narasimhanaickenpalayam Town Panchayat  established  under the  Tamil  Nadu
District Municipdlities Act, 1920 of the State of Tamll Nadu, acting
Thiru. 5.T. Ganesan, the Lxacutive Officer (hereinafter referred to as “Partipating W8
17, which expression shall, unless repugnant to the contest o mes ming thereat, P

and include its successors and assigns)

thiongh

AND

Tamil Nadu Daudet r\\unhli\:\\i‘l‘;“‘
. e
Thirw. N. Suresh Kumar,
W
which expresy!

Gudalur Tovin Panchayat estahlished under the
Act, 1920 of the State of Tamll Nadu, acting thiough

Executive Officer (herelnafter referrell ta as “Participating Wiy 2 1 M
lade
shall, unless repugnant 1n the context or meamnd theeeal, mean and e
successors and assigns)
)

& AT phe

Memorondum of Undentonding [ the Operation and Moiptenance " 0f 10 Shored Fai¢al Sludun Tresitmient Blant- « 5>

e E T v Y S I S,
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Memorandum of Understanding (hereinafter referred to as the “MoU”) made on 02nd,
of February 2021 at Periyanaickenpalayam

BETWEEN

Periyanaickenpalayam Town Panchayat established under the Tamil Nadu District
Municipalities Act, 1920 of the State of Tamil Nadu, acting through Thiru K.
Kathiravamoorthy, the Executive Officer (hereinafter referred to as “Host ULB”, which
expression shall, unless repugnant to the context or meaning thereof, mean and

. include-its successors and assigns)

AND

Narasimhanaickenpalayam Town Panchayat established under the Tamil Nadu District
Municipalities Act, 1920 of the State of Tamil Nadu, acting through Thiru. S.T.
Ganesan, the Executive Officer (hereinafter referred to as “Participating ULB 1”, which
expression shall, unless repugnant to the context or meaning thereof, mean and include
its successors and assigns)

AND

-

Gudalur Town Panchayat established under the Tamil Nadu District Municipalities Act,
1920 of the State of Tamil Nadu, acting through Thiru. N. Suresh Kumar, the
Executive Officer (hereinafter referred to as “Participating ULB 2", which expression
shall, unless repugnant to the context or meaning thereof, mean and include its
“successors and assigns)

AND

No.4 Veerapandi Town Panchayat established under the Tamil Nadu District
Municipalities Act, 1920 of the State of Tamil Nadu, acting through Thiru. N.
Nagarajan , the Executive Officer (hereinafter referred to as “Participating ULB 3",
which expression shall, unless repugnant to the context or meaning thereof, mean and
include its successors and assigns)

AND -

Idigarai Town Panchayat established under the Tamil Nadu District Muni-cipalities Act,
1920 of the State of Tamil Nadu, acting through Thiru. D. Vijayakumar, the
Executive Officer (hereinafter referred to as “Participating ULB 4", which expression
shall, -unless repugnant to the context or meaning thereof, mean and include its
successors and assigns)

Participating ULB 1, Participating ULB 2, Participating ULB 3, Participating ULB 4 are
hereinafter referred to as the “Participating ULB(s)” which have the same meaning given to it
as provided in Clause 2of this MoU.

3“9 Host ULB and the Participating ULB(s) are hereinafter referred to individually as
e

2
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“Party” and collectively as the “Parties”.
WHEREAS

The Operative Guidelines for Septage 1anagernent for LO’-"" Eadie: i-.'n ‘Tarrd.l 23y, 202, o2,
“Operative  Guidelines”) issued by t'hr.- Mumr_upa{ t-.drmm:zra:,gn 2 =
Supply Department, Government of Tamil MNaduy (l.'ieremaftr;r rr,f;_.m_.:;
Govt.”) under G.0. (Ms) No. 106, Dated 01.09.20.14; IMES2e z2n obli
body to adopt suitable processes for the effective managem_r_-m r;.
Septage generated within its jurisdiction. Purcuant to the Operztise Guid lines, g
constituted under the Tamil MNadu District Municipalities £ct, 1920 2. rEsponsisle e,
inter-alia, making adequate provisions for the collection/remeyvz| znd dis

Sludge and Septage.
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The State Govt. under G.O. (Ms) No. 88, Dated 21.
approach to ensure optimum utilisati
“STPs”) and new Faecal Sludge Treatm
Nadu. In furtherance of public interest
health and sanitation in the State, the St

02.2012; hzs Ceveloged 2 ¢f
on of existing Sewzge Treztment

ent Plants (The “FSTPs”) in the Stzte 0
and with the aim of improving stzndzrds ¢

[&]
o

pU
ate Govt. has now decided to 2uthorise zng sug

ework for the operation znd meintenznce of
G.0 (Ms) No. 28, Dated 31.02.2018, s5 that the
within clusters may use the fzcilit

J
T
TR - |

*

es for the
scientific treatment and disposal of the Faecal Sludge and Septeze generzted within their
respective jurisdictions, -

NOW THIS Mou WITNESSETH

1. Purpose / Objectives of Mou

parties currently intend to follow this Mou consi

prescribed in G.0. (Ms) No. 106, Dated 01.09.2014 a
towns as per G.0. (Ms) No. 88, Dated 31.08.2018 as w
brought in force and effect as of the date hereof.

stent with the Guidelines

- £
nd covering the selection of
ell as other related provisions

2. Definitions

In this Mou, unless fEpugnant to the context or inconsistent therewith, the following words,
phrases and expressj

sions shall bear the meaning hereinafter, respectively, assigned to them: |
a.

: d
outflows of cash on account of capital a:y
révenue receipts and expenditures shall pe Credited and debited, as the case mof
be, in accordance with the provisions of this MoU and includes the Sub-Accounts
such Account,

b. Agreement means

for
the agreement between Host ULB and the Contractor
FSTP O&M including its schedules and annexures.
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Alternate Arrangement — shall mean a facility for treating Faecal Sludge and
Septage, such as Underground Sewerage System and Sewage Treatment Plant or a
_standalone FSTP, which meet regulatory standards.

Authority shall mean and include the Municipality/Municipal Corporation/Town
Panchayat/Regional Directorate of Municipal Administration/Assistant Directorate
of Town Panchayats/Commissionerate of Municipal Administration/Directorate of
Town Panchayats or such other department as may be notified/appointed from time
to time for the purpose of implementation of this MoU.

Bio-medical Waste shall have the meaning as defined under the Biomedical Wastes

(Management and Handling) Rules, 1998 and as amended thereto.

Consent to Operate means the certificate issued by the Tamil Nadu Pollution
Control Board prior to commencement of FSTP operations.

Contractor shall mean the person or persons, as the case may be, with whom the

Host ULB has entered into the operation and maintenance (O&M) contract, or any

other agreement or a material contract for construction, operation and/or
" maintenance of the FSTP or matters incidental thereto.

Construction and Demolition Waste means solid waste resulting from construction,
remodeling, repair, renovation or demolition of structures or from land clearing
activities or trenching or de-silting activities.

Changes in Law means the occurrence of any of the following after the Operation
Start Date:

. the enactment of any new Indian law or Tamil Nadu State law;

- the repeal, modification or re-enactment of any existing Indian law
or
Tamil Nadu State law;

. the commencement of any Indian law or Tamil Nadu State law
which has not entered into effect until the date of the MoU; and

- achange in the interpretation or application of any Indian law or Tamil

Nadu State law by a judgement of a court of record which has become
final, conclusive and binding, as compared to such interpretation or
application by a court of record prior to the date of the MoU.

Dead Remains means the dead bodies, carcasses, bones or skeletal remains of
animals, rodents and other living beings (other than plants). -

Desludging Operator shall mean any person or firm or self-help group or society or

private company granted the license to collect, transport and dispose Faecal Sludge
and Septage.
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pursuant to commissioning of the FSTP.

FSTP Site shall

generally and reéasonably ex

Desludging Vehicle means the vacuum trucks or such other y
motorised pumps and storage tank owned by the yLp or.
of such design specification as may be approved from ti
ULB, for emptying and transporting Faecal Sludge and Septage.

ehicles equ
Desludging
me to tim

Effective Date shall mean the date on which this Moy comes into force ang effegy

E-waste means discarded electrical or electronic devices.

Excluded Waste means waste material of the nature that the FSTP js not designeq o,
authorised to receive, manage, process and dispose which includes (i
Hazardous Waste (i) Bio-medical Waste (iii) Dead Remains (iv) E-waste ang (y)
Construction and Demolition Waste. :
Faecal Sludge means mean raw or partially
the collection, storage or treatment of
water, with or without grey water.
latrines and septic tanks.

digested, in a slurry or semj solid form,
combinations of excreta and black
It is the solid or settled contents of pit

Faecal Sludge Treatment Plant (FSTP) means a treatment plant of the desigr
specifications and guidelines issued by the concerned Authority from time to time.

mean the site of the FSTP including the land, buildings

structures, road works, trees and any other immovable Property on, or attached to,

the Site.

S on orders of Government/authorities, rules anc
ment due to order of the Court and/or any other cause
ol of the Party affected.

Good Industry Practice

. i S,
Mmeans the practices, methods, techniques, design
standards, skills,

- ; re
diligence, efficiency, reliability and prudence Whlc.h :he

pected from a contractor and/or Party In
performance of jts obligations,

Hazardous Waste

tes
shall have the Meaning as defined under the Hazardous Was
(Management ang

Handling) Rules, 1989

‘ tion
Host ULB sha Mean the yLp that owns and is responsible for the oper®
and maintenance of the FSTP,


63


Operations Start Date shall mean the date notitied by the Host UL as the date on
which the EXTE i neady to commence commetelal operations alter the Testing

.
Pertod and receipt of Consent oy Operate,

;. Operations and Maintenance (OXM) means the operation and malntenance of the
BSTP and includes all matters connected with o incidental to - such operation
and maintenance and  provision ot services and  tacllities  In accordance  with

the provisions of this Mo,

33. Operations and Maintenance Manual (O&M  Manual) shall mean  standard
operating procedures  for regular,  preventive, long  term  operations  and
. maintenance covering safety requirements, material and equipment replacement
and emengency activities at the FSTP.

bb. Participating  ULB(s) shall mean Municipal Corporation/Municipality/Town
Panchayat are defined in the Recitals which are party to this MoU, and include any
other Municipal Corporation/Municipality/Town Panchayat which may at a later
date become party to this MoU.

cc. Scheduled Bank means those banks which have been included in the Second
Schedule of Reserve Bank of India Act, 1934. RBI in turn includes only those banks in
this Schedule which satisfy the criteria laid down vide section 42(6)(a) of the
said Act.

dd. Septage means the liquid and solid material that is pumped from a septic
tank, cesspool, or such on site treatment facility after it has accumulated over a
period of time.

ee. Testing and Screening Protocol shall mean testing the Faecal Sludge and Septage for
pH and electrical conductivity and screening for waste such as industrial waste that
may adversely affect the FSTP operations.

ff. -Testing Period shall mean a period within which any performance tests and
trial runs shall be conducted at the FSTP so as to ensure that the FSTP is fit and ready

to operate commercially.

ge. Treated Products shall mean effluent and stabilized bio solids generated by the
treatment of Faecal Sludge and Septage that meet the regulatory standards. .

hh. Test Results shall mean measurements from the testing carried out for assessing the
FSTP performance and the quality of the Treated Products.

ii. Tipping Fee shall mean the amount payable by Desludging Operators to the
Host
ULB upon each visit to the FSTP Site for the disposal of Faecal Sludge and Septage.

ji. Urban Local Body (ULB) means the Municipal Corporation/Municipality/Town
Panchayat located within the State of Tamil Nadu.

kk. ULB Cluster shall mean the Municipal Corporations, Municipalities and
Town Panchayats which together use an Faecal Sludge Treatment Plant defined as
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N

-

_per G.O. (Ms) N

31.08.2018 and as notified from time to time.

3. Interpretations

a.

e.

The words, phrases and expressions defined hereinabove in Clause » "
defined elsewhere by description in this MoU, together with their respectiye
ations and cognate expressions shall carry the respective meanings

grammatical vari
s MoU and shall be interpreteq

assigned to them in the said Clause 2 or in thi

accordingly;
all words in singular shall be deemed to connote their respective plurals and vice-

versa, unless the context suggests otherwise;

 the words “include” and “including” are to be construed without limitation;

the headings of the Clauses in this MoU are merely for purposes of convenience and
shall have no bearing on the interpretation of this MoU;

the Annexures to this MoU form an integral part of this MoU and shall be
interpreted accordingly. '

4. Measurements

All measurements and calculations shall be in the metric system and
calculations done to 2 (two) decimal places, with the third digit of 5 (five) or
above being rounded up and below 5 (five) being rounded down.

5. Obligations of Host ULB Prior to Operations Start Date

~ The Host ULB shall grant a suitable Contractor the rights and obligations required to

a.
enable it to duly undertake the O&M of the FSTP.

b. The Host ULB shall open and establish an Account with a Scheduled Bank in
accordance with the terms and conditions of this MoU (hereinafter referred t0
as the “Account”). The Account shall be for the purposes of the O&M of the FSTP-
The Account shall be operated by the Host ULB. '

c. The Host ULB shall not be responsible in any manner for the treatment of
Faecal Sludge and Septage generated within the jurisdiction of the participating
ULB(s) before the Operations Start Date. |

d. The- Host ULB. shall notify the Participating ULB(s) of the Operations Start Daté
subject to receipt of the Consent to Operate by advance notice in writing.

;gt‘ir:ge Host ULB shall inform the Participating ULB(s) of the duration of the

Period.

65
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f. At any time during the Testing Period if any material defects, Imperfections;
shortcomings or such other faults are Identified, the Host ULB shall
notify Participating ULB(s) of the same and any consequent change to the Operations
Start Date.

g.  In the event that there is a delay in the occurrence of the Operations Start Date due
to (i) any act or omission on the part of the Contractor and (iii) Force Majeure Event,
Host ULB may (i) Terminate this MoU in accordance with Clause 15; or (i) extend the
Operations Start Date for a period as it deems fit.

h. The Host ULB shall inform Desludging Operators operating within the ULB Cluster of
the operational hours of the FSTP, the disposal process, Tipping Fee and excluded
delivery routes during specified hours.

i, The Host ULB shall inform the Participating ULB(s) prior to implementation of
any proposed modification or change to the operational hours of the FSTP and
the disposal process. )

j. The Host ULB shall, in consultation with the Participating ULB(s), involve Non-
Governmental Organisations (NGOs), Government Organisations, representatives of
ULBs, District Collector and other relevant organisations or officers,

- conduct trainings and create awareness regarding the FSTP.

6. Obligations of Participating ULB(s) Prior to Operations Start Date

a. The Participating ULB(s) agrees and acknowledges that prior to the Operations Start
Date, the Participating ULB(s) shall be responsible for the treatment of Faecal Sludge
and Septage generated in its jurisdiction as per the Operative Guidelines.

b. At any time during the Testing Period and before the Operations Start Date,
the Participating ULB(s)shall make available to the Host ULB at the FSTP,
without any cost obligations, necessary quantities of Faecal Sludge and Septage
for (i) testing purposes and (i) performance trials at the FSTP, as requisitioned by
the Host ULB. -

c. Participating ULB(s) shall inform Desludging Operators operating within its
jurisdiction of the operational hours of the FSTP, the disposal process, Tipping Fee
" and excluded delivery routes during specified hours.

d. The Participating ULB(s) shall support the Host ULB in conducting training and
creating awareness regarding the FSTP.

7. Obligations of Host ULB from Operations Start Date
a. The Host ULB shall be responsible for the O&M of the FSTP.

b. The Host ULB shall convene a meeting with all Participating ULB(s) every 90 days on
matters specified under this MoU and shall share with all Participating ULB(s)
the minutes of the meeting.
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¢. The Host ULB shall maintain an O&M Manual COVENNE e
safety requirements and Good Industry ractice, anf shall he 44,
Participating ULB(s).

i
iy lbquin-mn,,;.

atle 5 ETIETNTS ', ”h'

d. The Host ULB shall record details of Faecal Sludge and “elage tere) e,

B of f"ih' Yoor
(hereinafter referred to as the “Record”). '

e. The Host ULB shall share with Participating ULIS(2) the oo At
basis from the Operations Start Date. U

f. The Host ULB reserves the right to disallow Desludging Vehieles fro,, ST
Faecal Sludge and Septage at the FSTP should the [ gecal Wty ',h{,f,];'r:
be deemed as Excluded Waste by the Testing and Screening Protg| '

g. The Host ULB reserves the right to refuse entry to Desludging Operatere wthnu
valid desludging license and/or on non-payment of Tipping Fee,

h.  The Host ULB shall ensure Test Results for Treated Products and rsTp terformancs
are recorded and maintained at the FSTP Site. A summary of the Tect Resyits <hzli e
publicly displayed at the FSTP Site.

i.  The Host ULB shall share with the Participating ULB(s)’ the record of Tewt Aetwlie on
request.

i
[flotiol

J- The Host ULB shall ensure that revenue receipts, such as License Fee,
Fee and from the sale of Treated Products, is credited to the Account.

k. The Host ULB shall, in consultation with the Participating ULB(s), invclve NGOt
Government Organisations, representatives of ULBs, District Collector znd cther
relevant organisations or officers, conduct trainings and create awa reness regarc ng

the FSTP.
8. Obligations of Participating ULB(s) from Operations Start Date

a. Participating ULB(s) shall ensure Desludging Operator(s) operating within their
respective jurisdiction shall have a valid de-sludging license.

b. The Participating ULB(s)will support the Host ULB in conducting training and creating
awareness regarding the FSTP.

9. Dispute Resolution

a. ~ Under this MoU a Joint Committee (the “JC") comprising of the Regional Directer 0:
Municipal Administration, the Assistant Director of Town Panchayats am
the Regional Executive Engineer shall be constituted.

b. .Under this MoU an Appeals Committee (the "AC") comprising of nn;
Joint Commissioner of Municipal Administration, the Joint Ditector (Schemes) (:’
the Directorate of Town Panchayats, the Superintendent Engineer ¢
the Commissionerate of Municipal Administration and Superintendent toginee!
of the Directorate of Town Panchayats shall be constituted.
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C.

In the event of any dispute arising between the Parties in relation to or under this
MoV, the same shall be settled by the JC in the first instance and on appeal referred
to the AC. The decision of the AC shall be final and binding.

10. Payment Terms

In accordance with the terms, conditions and covenants set forth in this MoU, the
Host ULB shall raise a demand notice for the O&M Fee in accordance with the
provisions of Annexure A; Distribution of O&M Fees; payable by each participating
ULB within 30 days of receipt of the demand notice from the Host ULB, however, the
0O&M Fee shall be payable to the Host ULB only on the date of commencement of the
Operations.

If participating ULB(s) fail(s) to pay the O&M Fee payable in accordance with Clause
10.a., in part or full to the Host ULB, the Authority concerned on recommendation of

" the AC undertakes to deduct the amount owed to the Host ULB from grant funds or

funds designated for distribution pursuant to the State Financial
Commission earmarked for the concerned Participating ULB(s)or by any other
measure it may deem fit and pay such amount directly to the Host ULB, as the case
may be.

11. Review and Amendment

Any Municipal Corporation/Municipality/Town Panchayat other than the Host
ULB and Participating ULB(s)that is desirous to use the FSTP and the services
provided by it, shall sign a Deed of Participation as provided in Annexure B;
after obtaining written approval from the Commissionerate of Municipal
Administration and Directorate of Town Panchayats to use the FSTP.

The Host ULB shall expand the capacity of the FSTP in consultation with the

_Commissionerate of Municipal Administration or Directorate of Town

Panchayats, when received volume of FS exceeds existing capacity.

The Payment Terms as defined under Clause 10 shall be reviewed by the AC and may
be amended after six (6) months and twelve (12) months from the Operations Start

Date, if needed.

In the event of the Commissionerate of Municipal Administration and Directorate of
Town Panchayats approving the participation of any
Municipal Corporation/Municipality/Town Panchayat other than the Host
ULB and Participating ULB(s) in accordance with Clause 12.a, the AC shall review
and amend the Payment Terms as defined under Clause 10, payable from such date
as decided by the AC at the point of such event.

In the event of the exit of the Host ULB and/or one or more of the
Participating ULB(s) from the MoU, the AC shall review and amend the Payment

" Terms as defined under Clause 10, payable from such date as decided by the AC at

the point of such event.

"12. Term and Renewal

a.

The rights and obligations of the Parties granted under this MoU shall be valid for a

in
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Term of three years.

b. The Host ULB and Participating ULB(s) may agree to renew the te
of this MoU, after the expiry of the Term for such other period as
such terms and condition as may be decided at the point of such r,

It deems f;; and o
enewal, n

13. Suspension/Temporary Shutdown/Downtime or Closure of the FSTp

a. The Host ULB shall ensure 50% (fifty per cent) of the tot

. al capaci
be operational at all times except in the case of pacity of the FSTP shap

3 Force Majeyre event
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b The Host ULB muay be allowed ta suspend, emporanily bt dde st e el e sy o i9, 70
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- ey

decide to terminate this MoU or continue this MoU on mutualy o
rovised terms. If the Parties are unable tc? reacr? an agreenTent in this regarg tl:d
Host ULB shall after the expiry of the said period, be entitled 1o “—‘"ﬂinate‘ th.@
MoU in accordance with Clause 15. i

1S. Termination

The Parties hereby agree that the Host and/or Participating ULB(s) cannot terminggg
its participation in this MoU until it shall submit a written request to that effect 1,
the AC clearly stating: (a) the reasons for seeking an exit from this Mou; (b)
the Alternate Arrangement established by it to scientifically dispose the Faecal
Sludge and Septage generated within its jurisdiction; and (c) the costs and benefits 1,
"the ULB in ceasing its participation in this MoU and the implementation of the

Alternate Arrangement.

a.

b. The AC will grant approval for the exit of the Host and/or Participating ULB(s) only if:

i. the Alternate Arrangement is viable and will enable the Host
and/or Participating ULB(s) to dispose Faecal Sludge and Septage in
accordance with the Applicable Laws;

ii. the Alternate Arrangement is more cost effective for the Host and/or -
Participating ULB(s); and

iii. the continued viability of the FSTP is not adversely affected.
16. Notices

a. Unless otherwise stated, notices to be given under this MoU include but are
not limited to a notice of waiver of term, breach of any term of this MoU and
termination of this MoU, shall be in writing and shall be given by hand
delivery, recognised courier, mailed, delivered or transmitted to the Parties
at their respective addresses set forth below:

1. Host ULB The Executive officer,
Periyanaickenpalayam Town Panchayat,
Kuppichipalayam road, near police station
Periyanaickenpalayam
Coimbatore- 641020

2. Participating ULB 1 - The Executive Officer,

' Narasimhanaickenpalayam Town Panchayat
1- Seenivasa nagar
Narasimhanaickenpalayam

Coimbatore- 641031

13

tAemorandum of Understanding for the Operation and Malntenance of the Shared Faecal Sludge Treatment Plant
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3. Participating ULB 2- The Executive Officer,
Gudalur Town Panchayat
Nehru nagar, Samichettipalayam
Coimbatore- 641047

4 Participating ULB 3 - The Executive Officer,
No.4 Veerapandi Town Panchayat
86, Kamarajar salai, Veerapandi
Coimbatore-641019

5. Participating ULB 4 - The Executive Officer,
Idigarai Town Panchayat
Thudiyalur main road, Idigarai
Coimbatore- 641022

b. All notices under this MoU shall be in English and/or Tamil.
17. Counterparts

This MoU may be executed in two counterparts, each of which when executed and
delivered shall constitute an original of this MoU but shall together constitute one
- and only one MoU.

18. Severability

If any provision of this MoU shall be declared illegal, void or unenforceable,
the same shall not affect the other provisions herein which shall be
considered severable from such provision and shall remain in full force and effect

_ _ 14
‘Memorandum of Understanding for the Operation and Maintenance of the Shared Faecal Sludge Treatment Plant
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W l

IN WITNESS HEREOF THE PARTIES HAVE SET Z?g? HANDS ON THE DATE, MONTH e X
YEAR HEREIN ABOVE WRITTEN IN THE PRESEN "

1. HostULB

Periyanaickenpalayam Town Panchayat

2. Participating ULB 1

Narasimhanaickenpalayam Town Panchayat

3. Participating ULB 2

Gudalur Town Panchayat

Participating ULB 3

No.4 Veerapandi Town Panchayat

Participating ULB 4

Idigarai Town Panchayat

15
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Witnesses:

1. Host ULB

Periyanaickenpalayam Town Panchayat

2. Participating ULB 1 )

Narasimi’:anaickenpalayam Town Panchayat

3. Participating ULB 2

" Gudalur Town Panchayat

4.  Participating ULB 3
No.4 Veerapandi Town Panchayat

S. Participating ULB 4

“Idigarai Town Panchayat

Mem i
orm?durn of Undersmna'mg [for the Operation ond Maintenance of the Sh

cred Fcerol;ludge Trectment Plaa:
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ANNEXURES
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DISTRIBUTION OF O&M FEES

ANNEXURE A

Monthl
5. | Name of the Urban . Annual O&M y
™ Local Body Host/ Participating ULB Fee (%) OG(-RMsF)ee
Periyanaickenpalayam Town
1‘__ Panchayat 23.95 -
_ Narasimhanaickenpalayam Town
3 Periyanaickenpalayam [ oot 1048 -
eriyanaickenpalaya

3. ";')t‘)wn Pand‘:ayayt Gudalur Town Panchayat 35.89 .
4, No.4 Veerapandi Town Panchayat 15.66 -
5. Idigarai Town Panchayat 8.02 -

15

Aemoran,
dum of Understanding for the Operation and Maintenance of the Shared Faecol Sludge Treatment Plant
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I AWITNESS HEREO 10 PARTES AT WD T IV VATIES G0 20t DA TT v erpey, Loy

VA RDIS ANOVE AWPETTERE R VI SRS Rer e

s Mo an e

Pervanag Lenpalyyanm Town Panchiyga

= Fartiopating ULD 1

Raraamhanaickenpalayam Town Panchayat

3. Farticipating ULB 2

Gudalur Town Panchayat

Participating ULB3

_j‘-

" No.& Veerapandi Town Panchayat

5. Participating ULB4

Idigarai Town Panchayat

-
,
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No.04, Veerapand: Town Panchay®
Coimbatore - 641 019.

Idisarai'Town Panchayat
Coinbutore - 641 022,
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Witnesses:

*J

Host ULB
l'em,'nnmckcnpnlnynm Town Panchayat

Participating ULB 1
Marasimhanaickenpalayam Town Panchayat

Participating ULB 2

Gudalur Town Panchayat

~ Participating ULB3

No.4 Veerapandi Town Panchayat

. Participating ULB4

Idigarai Town Panchayat

LUy maow ya
Jem of Ungerstand.ng for the Operoiion cnd Mautenence of the Sncred Foecet Siygs
vlvvy

AN /.‘f.'.-.’} .
LTS

HEAD CLERK
SPIGR TOWMN PAHCHAYAT
PFRITAMAICKENPALAYAN
COIABATOKE - 631020

)
2-CIP "y y ro

JUNIOR ASSISTANT
(Soi.Grd.) Town Parchayat
Na:asimhanaickerpalayam

| Shmondly g o

"~ JUNIOR ASZ!STAMT

No.2 Gudalur Town Fanthayat
Coimbalcro-641047
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Covering requisition letter to renew consent to operate

| &

To

From L i )

Kathirvel District Environmental Engineer
Thiru.Kathirve .

s e Tamilnadu Pollution Control Board
Executive Office

» ‘

Perivanaickenpalayam Town Panchavat No.5, Ramasamy Nagar,
Coimbatore - 641020 Near Fire Service Station,
A W = -

Kavundampalayam, Coimbatore

ROCN0.965/2015/D,Date.28.07.2021
Sir,

Sub: Fecal Sludge Treatment Plant - Perivanaickenpalayam Town Panchayat

Application forre-newal of consent to operate FSTP at Ward No.5, Housing

Board Unit,Survey No.58/ Part and 60Part- under Air and Water Act -
Permission requested - Regarding.

I Wish to State that Perivanaickenpalayam Town Panchayat has a Fecal Sludge

Treatment Plant operational at \V.

ard No.5, Housing Board Unit, Survey No.58/Part and
60Part. This plant h

as effective treatment modules for s

afe treatment and disposal of fecal
sludge from on-site sanitation sy

stems such as septic tanks, N
with supporting document for renewal of Consent to operate i

Water act of Tamil Nadu Pollution Control Bo

ecessary application along
S submitted under Air and
ara.

Accordingly, | request to renew

the consent to operatefor the Fecal S|
Treatment Plant at Ward No.5, Housing

udge
Board Unit, Periynnaickenpal

ayam for the smooth
operations of the treatment plant
I request you to kindly,

to do the needfuyl to renew
Fecal Sludge Treatment Plant

and issue consent to operate
at the earljest,

e

‘@K

™~

' .
\ ¢ l -
Executive Officer
Periyannickenpalnyam Town Panchayat
l Coimbatc;‘r’gj\

s
rq.’\ﬁ?.;‘
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Periyanaickenpalayam Town Panchayat
Office, Coimbatore.

. Date. 28.07.2021

Compliance report on latest consent order conditions

This is to certify that the Fecal Sludge Treatment Plant (FSTP) operational at
Ward No.5, Housing Board Unit, Periyanaickenpalayam follows and complies to the
following conditions mentioned in the Air and Water consent granted in November 2020.

They are as follows,

S.No | Additional conditions on Air certificate granted in | Compliance action
- | November 2020 taken

1.| The unit shall operate the APC measures efficiently and Acoustic enclosure
continuously so as to satisfy the ambient air quality/
emission standards prescribed by the Board.

2.| The unit shall adhere ambient noise level standards Plume stack height
prescribed by the Board. of 3 meter

3.| In case of revision of consent fee by the Government, the Paid and submitted
unit shall remit the difference in amount within one month
from the date of notification. Failing to remit the consent
fee, this consent order will be withdrawn without any
notice and further action will be initiated against the unit as
per law.

4| The unit shall not “Use and throw plastic” such as plastic Strictly followed
sheets used for food wrapping, spreading on dining table
etc., Plastic plates, plastic coated tea cups, plastic tumbler,
water pooches and packets, plastic straw, plastic carry bag
and plastic flags irrespectively of thickness, within the
industry premises. Instead unit shall encourage use of eco
friendly alternatives such as banana leaf, arecanut, palm
plate, stainless steel, glass, porcelain plates/cups, cloth bag,
jute bag etc.
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N

Additional conditions on Water certificate granted Col:npliance actig,
taken
in November 2020

> r—‘-c;

The unit shall ensure that all the FSTP units are operated Meeting a]] l:‘OnutiOn
f;icc?cmly and continuously and shall ensure that the control boarg treateg
tcrcatcd sewage satisfy the standards prescribed by the water normg

Board before its final disposal.

The unit shall ensure that FSTP sludge is dis;_>ose_d then and
there for further beneficial use without allqwmg itto
accumulate both inside or outside its premises.

The sludge js
disposed at the
resource recoye
park. R& D Planneq

fanLStir_lg\
The Town Panchayat has to ensure that the treatment and Strictly followed
disposal of fecal sludge shall not exceed 22.5 KLD under

any circumstances. If there is any increase in the quantity

of Fecal sludge, it shall apply fresh for consent to operate
under the Water and Air Acts,

The unit shall ensure that there
incident / accident and the unit
responsible for any untoward

shall not be any unpleasant | No such accidents

shall be held personally took place at the
ncident happened. FSTP

In case of revision of consent fee by the Government, the
unit shall remit the difference in amount within one month
from the date of notification. Failing tc remit the consent
fee, this consent order will be withdrawn without any
notice and further action wil] be initiated against the unit as
per law.

Paid and submitted

The unit shall not “Use and throw plastic” such as plastic
sheets used for food i

Strictly followed

» Plastic carry bag
ess, within the

9
Executi(/e-/ Jﬁég?

; L t
Perlyanaickenpalayam y }’anchaya
Coimbatore

\/m.’zp -
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Periyanaickenpalayam Town Panchayat
" Office,Coimbatore.

Date. 28.07.2021

This is to certify that the Periyanaickenpalayam Town Panchayat has

proposed and constructed a Fecal Sludge Treatment Plant (FSTP) at Ward No.S, lousing
Board Unit, Survey No. 58/Part and 60Part.

The details of the septage treated monthly for previous financial year are as follows,

S.No | Financial year 2019-2020 Quantity of septage treated (L)

1. | April 2020 to December 2216500
| 2020

e
2. | January 2021 to March 2021 | 1433397

Pe
Executive Of Ner
Periyanaickenpalayars/ToWhn Panchayat
Coimbatore

_—

-\
70 -
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Calcgory of the Indugy,

RED

CONSENT ORDER NO. 2108140108399 DATED: 13/08/2021.

PROCEEDINGS NO.F.1451 CBN/RS/DEE/TNPCB/CBN/W/2021 - DATED: 13/08/2021

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT - M/s. FECAL SLUDGI
TREATMENT PLANT , S.F.No. 58 parl and 60 part, PERTANAICKANPALAYAM villag
Coimbatore north Taluk and Coimbatore District - Rencwal of Consent for the opcration of the plan
and discharge of scwage and/or trade cfflucnt under Section 25 of the Water (Prevention an
Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) - Issued- Reg.

REF: 1. CTO Proc. No. F.1451CBN/RS/DEE/TNPCB/CBN/W&A/2019, Dated: 02/12/2019..
2. Latest RCO Proc, No. F.1451 CBN/RS/DEE/TNPCB/CBN/W&A/2020 DATED: 12/11/2020.
3. Unil's CTO-rencw Application No. 40108399 dated:02/08/2021 :
4.1R.No : IR.No : F.1451CBN/RS/AE/CBN/2021 dated 13/08/2021

5. Minutes of the 194th DLCCC meeting held on 13/08/2021 vide Item No.194-03(Auto Rencwal).

RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Prevention and Control 0

Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act") and th
rules and _ordcrs madec there under to

Exccutive Officer

M/s.FECAL SLUDGE TREATMENT PLANT,
S.F.No. 58 part and 60 part,
PERIANAICKANPALAYAM Village ,
Coimbatore north Taluk ,

Coimbatore District .

Authorising the occupier to make discharge of sewage and /or trade cffluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and

conditions incorporated under the Special and General conditions stipulated in the Consent Order issued carlicf
and subjcct to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period cnding March 31, 2022

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
COIMBATORE NORTH
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1.

"~

SPECIAL CONDITIONS

This rencwal of consent is valid for operating the facility for the manufacture of products/byproducts
(Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its quantity has

to be brought to the notice of the Board and fresh consent has to be gbtained.

Sl ' Description Quantity Unit
No.
Product Dctails
1. | Treated Septage Water [225 | kiDay
By-Product Details
1. | Dried Sludge | 250 | kg/Day

This rencwal of consent is valid for operating the facility with the below mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

" | Outlet No. |Description of Outlet Maximum daily discharge | Point of disposal
in KLD it
Effluent Type : Sewage
1. Sewage 229 lgn land for gardening
Effluent Type : Tradc Effluent
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ditions: N _ ]
11 comply with all the conditions stipulated in the CTO and subsequent Renew
ased on the following infgrmalion.
i i i ; ted quantity.
is s¢ in production over the consented quan _ . .
2 Th:.:rc is :2 l::f:g:sc in rC)iF.-\ of the unit from the previous information submitted by th_e unit.
o 'nm‘n.;c in quantity of sewage and trade efﬂucpl over the consented quantity.
the numbers of stacks and in emission over the consented quantity.

Additional Con
. The unit sha

consent order. o
; The renewal of consent 1s jssucd b

¢. Thereisnol

d. There is no increase in S _
¢. There is no change n the management or ow nershlp_of the company.
1 No court casc is pending in respect of the uni

court NGT Appellate Authority or any other cases.
+ 1n case of any deviation from the particulars mentione
to the O 0 DEE. TNPCB. Coimbatore North. In suc

directions to be issued by the Board. _ _ . ‘
the Government, the unit shall remit the difference in amoun

3. In case of revision of consent fee by the I L C .
tification. Failing to remit the consent fee, this consent order will

within one month from the date of no i
d against the unit as per law.

be withdrawn without any notice and further action will be initiate
6. The unit shall not use “‘use and throwaway plastics™ such as pla
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler,
and packets. plastic straw, plastic carry bags and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly a
areca nut palm plate. stainless steel. glass, porcelain plates / cups. cloth bag, jute bag etc.,

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
COIMBATORE NORTH

To

Executive Officer,

M/s FECAL SLUDGE TREAerENT PLANT,
Town panchayat Office,

Kuppichipalayam road,

Periyanaickenpalayam,

Coimbatore,

Pin: 641020

.

Copy to:
1.The Executive Officer, PERIY ANAICKENPALAYAM

Coimbatore District . i Panchayar, Coimbatore north Taluk

2. Copy submitted to the Memb

information,

3: Copy submitted to the JCEE
kind informatjon,
4. File

\S

\87

t against the Board in High court/Suprem

d in SI.No.2. the unit has-to inform the detail;
h a case. the unit shall comply with appropriate

stic sheets used for food wrapping,
water pouches

Iternative such as banana leaf,
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TAMIL NADU POLLUTION CONTROL BOARD
]

Category of the Industry :

CONSENT ORDER NO. 2108240108399 DATED: 13/08/2021.

PROCEEDINGS NO.F.1451CBN/RS/DEE/TNPCB/CBN/A/2021 DATED: 13/08/2021

: i tion Control Board - RENEWAL OF CONSENT -M/s. FECAL SLUDGE
SUB: %&Pﬁ%ﬁogtA‘;{T » S.F.No. 58 part and 60 part, PERIANAICKANPALAYAM village,
Coimbatorc north Taluk and Coimbatore District - Rencwal of Conscnt for the operation of the plant
and discharge of emissions under Scction 21 of the Air (Prcvention and Control of Pollution) Act,

1981 as amended in 1987 (Central Act 14 of 1981) -Issucd- Reg.

REF: 1. CTO Proc. No. F l45ICBN/RS/DEUTNPCB/CBN/W&ADOW. Dated: 02/12/2019..
2. Latest RCO Proc. No. F.1451CBN/RS/DEFJTNPCB/CBN/W&AIZMO DATED: 12/11/2020.
3. Unit's CTO-rencw Application No. 40108399 datcd:02/08/2021
4.IR.No : IR.No : F.145 ICBN/RS/AE/CBN/2021 dated 13/08/2021
5. Minutes of the 194th DLCCC meeting held on 13/08/2021 vide Item No.194-03(Auto Rencwal).

RENEWAL OF CONSENT is hereby granted under Section 21 of the Air (Prevention and Control of

Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 198 ) (hercinafier referred to as “The Act”) and the
rules and orders made there under to

Executive Officer

M/sFECAL SLUDGE TREATMENT PLANT,
S.F.No. 58 part and 60 part,
PERIANAICKANPALAYAM village,
Coimbatore north Taluk,

Coimbatore District.

Authorizing the occupief to operate the industrial plant in the Air Pollution Control
tand to make discharge of emission from the stacks/chimneys.
This is subject to the provisions of the Act, the rules and the orders made there under and the lerms and
Conditions incorporated under the Special and General conditions stipulated in the Consent Order issucd carlicr
2d subject 1o the special conditions annexed.

Area as notified by the .

This RENEWAL OF CONSENT is valid for the period ending March 31, 2022

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
COIMBATORE NORTH
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SPECIAL CONDITIONS

i i s facili manufacture of products (Co) 5
: ot i% Vi or operating the facility for the i ! a7,
This renewal of consent is valid for operating in e products and its quantity has 10 be brough m:;;l

the rate (Col. 3) mentioned helow. Any (:ll:ll‘l:',(:' e
natice of the Board and fresh wngg@ _h:m 10 be obta ,

e e

s -—'Fl)“c‘s'c:l})llnn J Quantity ’ Unit

No.
Product Details

1. [ Trealed Septage Water J 225 - I'K]/Day

By-Product Details

1. | Dried Sludge | 250 | kg/Day

This renewal of consent is valid for operating the facility with the bc]ow mcnl_iur!cd emission/nojs
sources along with the control mcasures and/or stack. Any change in the emission source/conirg
measurcs/change in stack hcight has to be brought to the notice of the Board and fres:
consent/Amendment has to be obtained. ;

1 Point source emission with stack :
Stack |Point Emission Source Alr pollution Stack height | Gaseous Discharge
No. Control measures  |from Ground |in Nm3/hr
lLevelinm
1 DG set 25 KVA Acouslic 3 o
enclosures with
stack

11 Fugitive/Nolsce emission :

Sl -[Fugitive or Noise Emission Type of emission Control
No. _ |sources

measures
1. | DG set 25 KVA Noise Acoustic
. ’ *~ |Enclosures
; with Stack _
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Special Additional Conditions:
The unit shall install the approved retrofit emission control device/equipment with at least 70%
2 Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
) otherwise the unit shall be shift to gas based generators within the time frame preseribed in the
notification No. TNPCR/Labs/DD(L)0215172019 dated 10.06.2020 issucd by TNPCB.

Additional Conditions:
1. The unit shall comply with all the conditions stipulated in the CTO and stbscquent Renewal
consent order. o o )
2_The renewal of consent is issucd based on the following information.
a. There is no increase in production over the consented quantity. ) .
b. There is no increase in GFA of the unit from the previous information submitted by the unit.
¢. There is no increase in quantity of sewage and trade effluent over the consented quantity.
d. There is no increase in the numbers of stacks and in cmission over the consented quantity.

¢. There is no change in the management or owncrship of the company. o
3. No court casc is pending in respect of the unit against the Board in IHigh court/Supreme

court/NGT/Appellatc Authority or any other cascs.

4. In casc of any deviation from the particulars mentioned in SI.No.2, the unit has to inform the details’
to the O/o DEE, TNPCB, Coimbatorc North. In such a case, the unit shall comply with appropriate

dircctions to be issucd by the Board. _ ) . )
5. In casc of revision of conscnt fee by the Government, the unit shall remit the difference in amount

within onc month from the datc of notification. Failing to remit the consent fee, this consent order will

be withdrawn without-any notice and further action will be initiatcd against the unit as per law.

6. The unit shall not use “use and throwaway plastics” such as plastic sheets uscd for food wrapping,
spreading on dining table ctc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches

and packets, plastic straw, plastic carry bags and plastic flags irrespective of thickness, within the

industry premises. Instcad unit shall cncourage usc of cco fricndly altcrnative such as banana Icaf,

areca nut palm plate, stainless steel, glass, porcelain plates / cups, cloth bag, jutc bag ctc.,

District Environmental Engincer,
Tamil Nadu Pollution Control Board,
COIMBATORE NORTH

To

Executive Officer, !

M/s.FECAL SLUDGE TREATMENT PLANT,
Town panchayat Office,

Kuppichipalayam road,

Periyanaickenpalayam,

Coimbatore,

Pin: 641020

Copy to:

1.The Executive Officer, PERIYANAICKENPALAYAM-Town Panchayat, Coimbatorc north Taluk,
Coimbatore District . : o

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind
information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Coimbatore for favour of
kind information.

4. File

e te———

** This consent order is computer gencrated by OCMMS of TNPCB and no signature is nceded**

\\
This is comp ted order. Signature is not required. 1
a o0
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TAMIL NADU POLLUTION CONTROL BOARD

Category of the Indugt,

RED |
CONSENT ORDER NO. 2108140108399

PROCEEDINGS NO.F.1451CBN/RS/DEE/TNPCB/CBN/W/2021 DATED: 13/08/2021

DATED: 13/08/2021.

: il Nadu Pollution Control Board - RENEWAL OF CONSENT - M/s, FECAL SLUDGE
SUB: '?EIEK'PMENT PLANT , S.F.No. 58 part and 60 part, PERIANAICKANPALA_YAM village,
Coimbatore north Taluk and Coimbatore District - Rencwal of"Conscnt for the operation of the plan

and discharge of sewage arid/or trade effluent under ‘Section 25 of the Water (Prevention and
Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

REF: 1. CTO Proc. No. F.1451CBN/RS/DEE/TNPCB/CBN/W&A/2019, Dated: 02/12/2019..
2. Latest RCO Proc. No. F.1451CBN/RS/DEE/TNPCB/CBNAV&A72020 DATED: 12/11/2020.
3. Unit's CTO-renew Application No. 40108399 dated:02/08/202 1
4, IR.No : IR.No : F.145]CBN/RS/AE/CBN/2021 dated 13/08/2021 .
5. Minutes of the 194th DLCCC meeting held on 13/08/2021 vide Item No.194-03(Auto Renewal)

RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Prevention and Controi:f
Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hercinafter referred to as “The Act”) and the
rules and orders made there under to :

Executive Officer

M/s.FECAL SLUDGE TREATMENT PLANT,
S.F.No. 58 part and 60 pan,
PERIANAICKANPALAYAM village,
Coimbatore north Taluk,

Coimbatore District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

d

- - - . - ’ mls aﬂ
This is subject to the provisions of the Act, the rules and the orders made there under and [-he ':d carlief
conditions incorporated under the Special and General conditions stipulated in the Consent Order 155

and subject to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending March 31,2022

‘nccrv
District I:‘.nvironl_ﬂ‘-‘"E:’I“E:.‘,,gll Board
Tamil Nadu Pollution OORTH

COIMBATORE N

/
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SPECIAL CONDITIONS

This rencwal of consent is valid for opcrating the facility for the manufacture of products/byproducts

(Col. 2) at the rate (Col 3) mentioncd below. Any change in the product/byproduct and its quantity has

to be brought to the notice of the Board and fresh consent has to be obtained.

Sl. Description Quantity Unit
No. .
Product Details
1. l Treated Septage Water l 225 ] Ki/Day
By-Product Details
1. | Dried Sludge | 250 | Kg/Day

This rencwal of consent is valid for operating the facility with the bclow mentioned outlets for the

discharge of sewage/trade cffluent. Any change in the outlets and the quantity has 1o be brought to the
noticc of the Board and fresh consent has to be obtained.

Outlet No. |Description of Qutlet

Maximum daily discharge | Point of disposal
in KLD
Effluent Typce : Sewage
1. Sewage 22.9 | Oniand for gardening
Effluent Type : Trade Efflucnt
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Category of the Industry :

l RED

CONSENT ORDER NO. 2108240108399 DATED: 13/08/2021.

"PROCEEDINGS NO.F.1451CBN/RS/DEE/TNPCB/CBN/A/2021 DATED: 13/08/2021

: i lution Control Board - RENEWAL OF CONSENT -M/s. FECAL SLUDGE
SUB: -{';l‘lnél/l(ﬁ\al({iuNlT,'o:'tr\NT « S.F.No. 58 part and 60 part, PE_RIAN/\I(_‘KANPALA_YAM village,
Coimbatore north Taluk and Coimbatore District - Renewal of € onsent lur‘lhc upcru!u‘m of the plm‘ll
and discharge of cmissions under Section 21 of the Air (Prevention and Control of Pollution) Act,

1981 as amended in 1987 (Central Act 14 of 1981) ~Issued- Reg.

REF: 1. CTO Proc. No. F.145lCBN/RS/DEE/TNPCB/CBN/W&A/ZOl‘), Datcd: 02/12/2019..

2. Latest RCO Proc. No. F.1451CBN/RS/DEE/TNPCB/CBN/W&A/2020 DATED: 12/11/2020.
3. Unit's CTO-rencw Application No. 40108399 dated:02/08/2021
4.IR.No:IR.No: F.14SICBN/RS/AG/CBN/2021 dated 13/08/2021

5. Minutes of the 194th DLCCC meeting held on 13/08/2021 vide lem No.194-03(Auto Renewal).,

RENEWAL OF CONSENT is hereb
Pollution) Act, 1981 as amended in 1987
rules and orders made there under to

Yy granted under Scction 21 of the Air (Prevention and Control of
(Central Act 14 of 1981) (hercinafier referred 1o as “The Act”) and the

Executive Officer

M/s.FECAL SLUDGE TREATMENT PLANT,
S.F.No. 58 part and 60 part,
PERIANAICKANPALAYAM village, *
Coimbatore north Taluk,

Coimbatore District,

Authorizing the occupicr to operate the industrial
Government and to make discharge of emission from the stacks/chimneys,

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditjons stipulated in the Conscn
and subject to the special conditions annexed.

plantin the Air Pollution Control Arca as notified by the

This RENEWAL OF CONSE

NT is valid for the period ending March 31, 2022

Distrrc?‘fl‘l';"i';"i)nli_l'ér‘\:ﬁl_l-:nginccr.
Tamil Nadu Pollution Control Boarq,
COIMBATORE NORTH
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1.

()

SPECIAL CONDITIONS

< rating

v s | ﬁ“‘ ()erd“‘ \

-onsent is valit ¢

This rencwal of con | below. Any change

the rate (Col. 3) menjionet

the facility for the manufacture of
in the products and its quantity s

Producty (Co
10 he hmuuln'ln)u:“

f1l Board and fresh “‘"“"“Mﬁ—rv—»— —— g
Aice O \. g s e — . : _
notice ¢ escription Quantity Uniy

Sl L
.

Product Details 225 ﬁKllFm""\

1. | Treated Septage Water ay -
x - ils e
| By-Product Deta o
' 1. | Dried Sludge 250 KgDay

This rencwal of consent is valid for opcrating the facility with the bqlow nwnljon_cd cmi
sources along with the control mcasurcs and/or stack. Any changé in the emission soy
measures/change in stack height has to be brought to the notice of. the Board

ssion/nojg,
ree/conirg|

; and freg),
consent/Amendment has to be obtained.,

| . . . . “&\‘
1 Point source cmission with stack : \
Stack |Point Emission Sourcc Air pollution

No. Control measures

Stack height
from Ground

T
Gascous Discharpe |
in Nm3/hr \

Level in m
1 DG set 25 KVA Acoustic 3
. , enclosures with._, .
' stack
I Fugitive/Noisc emission :
SL Fugiti i issi tect
] sougrl-c ;e or Noisc Emission Type of emission Control ‘
measures |
1. |
DG set 25 KVA Noise Acoustic
Enclosures
T with Stack
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Special Additional Conditions:

The unit shall inst; . L. P

Parlicu::usch:illlq::‘cimI I!h? Approved retrofit emission control device/cquipment with at lcast 70%

otherwise lhc‘uui( :?( llllt.gon cfficicncy on all DG scts with capacity of 125 KVA and above or

notification N TN 1all be shift to gas bascd generators within the time frame prescribed in the
i o. PCB/Labs/DD(L)02151/2019 datcd 10.06.2020 issucd by TNPCB.

Additional Conditions:

c:)nzchlft l:’l:‘l;cilm“ comply with all the conditions stipulated in the CTO and subsequent Renewal
2. The renewal of consent is issued based on the following informatibn.

a. There 1s no increasts in production over the consented quantity. -

b. There is no increasc in GFA of the unit from the previous information submitted by the unit.

¢. There IS no increasc in quantity of sewagc and trade effluent over the consented quantity.

d. There is no increasc in the numbers of stacks and in cmission over the consented quantity.

¢. There is no change in the management or ownership of the company.

3. No court casc is pending in respect of the unit against the Board in High court/Supreme
court/NGT/Appcllatc Authority or any other cases.
4. In case of any deviation from the particulars mentione
to the O/o DEE, TNPCB, Coimbatore North. In such a case, t

directions to be issucd by the Board.
5. In case of revision of consent fee by the Government, the unit shall remit the difference in amount
conscnt fee, this consent order will

within one month from the date of notification. Failing to remit the
be withdrawn without any notice and further action will be initiated against the unit as per law.
such as plastic sheets'used for food wrapping,

6. The unit shall not use “use and throwaway plastics”

spreading on dining table etc., plastic platcs, plastic coated tca cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bags and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
areca nut palm plate, stainless steel, glass, porcelain plates / cups, cloth bag, jute bag etc.,

d in S1.No.2, the unit has to inform the details
he unit shall comply with appropriate

, . DisfricCnvironmental Engincer,
] Tamil Nadu-Pollution Control Board,
COIMBATORE NORTH

lo

ixecutive Officer,
#/s.FECAL SLUDGE TR
‘own panchayat Office,
(uppichipalayam road,
'criyanaickcnpalayam,
‘oimbatore,

in: 641020

EATMENT PLANT,

‘opy to: (ive Officer PER]YANAICKENPALAYAM-Town Panchayat, Coimbatore north Taluk,
The Exccutivé !

limbatore District -
Copy submitted to' {

formation. . '
gz:y submitted to the JCEE-Monitoring, Tamil Nadu

hd information.
File . .

he Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind

Pollution Control Board, Coimbatore for favour of

k/’///;—— 96
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IR.No: F.14S1CBN/

TAMIL NADU
Inspecti

(/) Nameand bc.s:ignnlion of the
Inspecting Officer

I!S/AI-Z/CHN/IOZI

dated 13/08/2021

POLLUTION CONTROL BOARD

on Report for Renewal of Consent orders

Neelamegam S AE

COIMBATORE NORTH
[b]  District Office Water Act Air
. s Act
3 Date of Latest Resubmission of
L Anplication 13/08/2021 13/08/2021
. 13/08/2021 .
[b]  Date of Inspection » FECAL SLUDGE TREATMENT
3. [a] Industry Namc PLANT
[b]  Industry Postal address: Registered Office address:
Town panchayat Office,
Kopmichpaimam 134, Kuppichipalayam road,
Periyanaickenpalayam, Periyanaickenpalayam,
Coimbatore Coimbatore
Pincode: 641020 Pincodc: 641020
4. Date of Commissioning 16/12/2019
5. Total Gross Fixed Asscts in Lakhs (as 169.16
on 30/08/2019 )
6 [a] Category-Classification scale RED - Small
(®]  Industry Type 1081-Sewage Treatment Plant
7. Land Status Owned
Total area(in Hectares) 1.412
- 8 Ll:rx:'r‘egselr:sa'l)nevcch;v':m accompanied Auto renewal, hence does not arise
9. Products manufacured .
SL.No. | Name of the product |Quantity | Unit 'End Use
a Main Products manufactured: d
I Treated Septap -
3 cptage Water |22-5 IKVDay IGardemng
By Products manufactured:
1 Dried Sludge I
; 250 Kg/Da
C\_j Intermediate Products manufactured: l = [
10. la]  wager Source Details
SL. No. ; ; v —
;—J Ground Water (within Quantity in KLD
remises) 25.5

Total :25.50

Quatity (KL/D)
25.5
Total 25,50

Quantity(KLD)
229

Total 22,90

HRIRH

Total 0.00

t Detajig

T""“llncm ahan,

s: Combined STp .
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<ofthe  [No.ofUmts | Dimensions i ;
gL. No. | Name o stons in | Location of [N\
r B‘:‘-:"“"“' metres Combined M(c"'t:l{cr Unit Names of
| 2 — | Combined . ’gc"‘b.“ Units
1. |Dar Sereen. \ 0.6 x 0.6, Periyanaicken S m
palayam i} p"l"l)'ﬂnalcken
e . palayam and
=l . 1 — ——y NSN ;
- — [N ti
2 [Raw fecal - B AR WS Penyanaicken |2 —m
sludge storage palayan, - Penyanmchen
I - — ribn
3 [Anacrobic I 16x9x3.  [Periyanaicken [2 ‘ N Palayam
r\n\l via ' palayam. T Periyanaicken
halloon \ ' palayam and
digester. NSN Palayam.
4 |Anacrobic 1. 11.5x 3.5 x 3. | Perivanai
ballle reactor. p;;z,:':"kcn 2. Periyanaicken
e ' S
. N Palayam.
s, |Semi-reated |1 3x3Ix285. [Periyanaicken |2 ey ")
water storage C Peniyanaicken
tank , palayam. alayam and
" Risn Palayam.
6. Screw Press. | 1. 3.2 Cum/ Hr. |Periyanaicken |2. Periyanaicken
palayam. palayam and
. B NSN Palayam.
. udge 2. 3.2 Cum/ Hr. | Periyanaicken |2 Periyanai
. yanaicken
Compaster: palayam. palayam and
- NSN-Palayan..
8. |Acrobic feed |I. 3x3x2.85. |Pcriyanaicken 2. Periyanaicken
\vaicr slorage palayam. palayam and
tank. NSN Palayam.
9._ Anoxic tank. | 1. 1.5x33x Periyanaicken | 2. Peniyanaicken
35. palayam. palayam and
NSN Palayam.
10. |MBBR+ 1. 1.5x5.5x Periyanaicken |2. Periyanaicken
MBR Tank. i 3.5 palayam. palayam and
' NSN Palayam.
11. |Carbon filter. |1. 0.4 x 1.65. Periyanaicken | 2. Penyaraicken
palayam. palayam and
NSN Palayam.
12. |Electro 1. 1.20 Cu.m/Hr. | Periyanaicken (2. Periyanaicken
oxidation. palayam. palayam and
NSN Palayam.
13. |Treated water |1. 1000 lit. Periyanaicken |2. Periyanaicken
storage. palayam. l;;asl;ly::)rnl and
alayam.
Ib] Dectails of Effluent Treatment plant Details
Treatment status: No irade effluent and hence docs not arise
13. [a] Sewage disposal Detalls N
S.No. Description of Outlet Quantity(KLD) Disposal
1. Sewage 22.9 On land for gardening
{b] Tradeeffiuent Disposal details
[ao. I Description of Outlet Quantity(KLD) IDisposal J
14. Details of Air Pollution Control measurcs
{a] Point source emission with stack Details i
Point sourge of * | Pollution control Stack 0p Stack height above
Stack No E?r:'ilssionff measures dimension(in metres) gmtund) level(in
metres
1 DG set 25 KVA Acoustic enclosures  |0.07 3
with stack .
{b]  Fugitive emission/Nolse Details
SINo Source of Fugitive or | Type of emission Pollution control Capacity
Noise Emission measures
1. DG sct 25 KVA Noise Acoustic Enclosures
with Stack
1S. Details of Solid Wastes
fa) Non Hazardous solid wastcs o
SL.No. [Namec of the Waste Quantity Unit ‘hltjode oll' Area o{hdngor
ispusa carmarkex
storage/dispos
al(in sq Metre)
1. STP Sludge 250 Kg/Day Manure

This is compulc.r generated inspection report. Signature is not 1

equired.

[
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1nrdous‘soli|| wastes

v MNa porization details
() Magardons WS £ pate of WA Type  [Issued date - Valid date
- ale
N i \l‘ |IL“| ro-r h 'ﬂ‘i““ for
s NV g neration :\““\un.\':""‘“ ;\ll“\ll’_{.»—— .
"""'_/..’ -ation details
| (i) Mazardon swate LS“%’_‘;, Quantit | Waste ;Vﬂs": l‘;’,“s'c. Araa
a_- same of PProces ki 1" Storage isposal
! Name of Process gt (‘; atepory No) - [Y Yy | Type ! posa Carmarked
| Storage/Di
. sposal
' 1
3 lers Isswee
. vcent/Renewal Consent Qrders S92 — . ]
16 _"m,,ww;nf‘;’l———'— Jssucd Date Valid Date Status and reason
Date af Apphcation S\;}‘aiitclr“i“" . for P_ﬁ“d'“g if not
(ConscnlS/chc\val e
)
210972017 CTE-NEW 28/09/2017 27/09/2022 Issucd
21092007 =
~0'10/2019 CTO-AFTERCTE 02/12/2019 31/03/2020 Issued
__-__,"_——————-'/
08/10/2020 CTO-RENEW 12/11/2020 31/03/2021 Issued
N/ - h———__—’_—_—-
087102020
0270872021 CTO-RENEW 13/08/2021 2022-03-31 Issucd
(0270872021
17.  Details of consent fec demand and consent fee remittance
{a] Consent Fee Demand by TNPCB Details :
Financial | Consent Fee |Water Act | Air Act Total Total Gross | As On
‘ Year Type Fixed Assets
1 yp i
: in Lakhs
f 2021-2022 | Current 21800.0 218000 43600.0 169.16 *|30/08/2019
. Total : 43600.0
Ib] Consent Fce Remittance by the industry Details :
Date SR No/Bank Ref | Amount Reasor/Remarks on | District Office of
— o rising the demand | TNPCB
08720
21 871022 43600.0 COIMBATORE
: ) g * NORTH
Total : 43600.0 "
Total consent fee Demand Rs. 43600.0
Consent fee remitted by the industry Rs. 43600.0
Balance to be remitted Rs. 0.0 )
18.  TNEB power connection available and address- statu '
TNEB Section name Service C :
) and location Connection Io(:(;niec;-;g Ason et it
: No. n Head(AE) with Phone
: 19. l‘:,e]:alls of complaint L
, ; ether there are any complai ;
: Date of receipt of Namcﬁ R N Mo
complai ; MiE Nature ; : ¥
| = int Complainant C::::in?:;'l Du““'? of Action taken on the
- Detalls of Legal Action Investigation complaint |
Whether an
co;:)n case filed against the unit?
ate of filing Case Numb N6 T
2l. Status of actual i Rllanéc shplocs ol | Rreseauige ofte
details, *! production with respect 1o con - 'oun ——
Ao rencwal, he , sented quantity of products manufactured with
2. Status of aper. uncc does not arise '
ation ang
Auto rencyg) h performance of ETP/
. . APC
2. Star ence does not arige measures provided.
us of Compliance o ¢

onsent Order

1
x
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f Condition
s st
stipulated in the previous Consent Order/ Renewal

Amount

43600

E .
nvironmental Statement (I Yes, Remarks)

o

1
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2% Any other lnl’nrmmhlm - itg ling No. TNIC/
] Ly, in the Board occeding No. NIP& JISYS2014 date
' rey 'mlr.lﬁlil was stated that the Il‘unrt_l intends to issuc Rclllz:/\‘\::ll(S‘());sl:::::ll\:/i::d'lu;
cecipt of chc_wal App.hc;,lmns for Red-Small, all ()r:mg'c and (ilrz::n
Category of industrics \Vlll{()ll_l prior inspection. The unit satisfies the applicability

UTO RENEWAL prc.xc_r;hcd in the said Board Proceeding, hence inspection
n cnr_ric(l out. I'he District Level Consent Clearance Commillce
DLC ('C) has dcgd.cd lo issue chqwul Conscnt to the unit by AUTO RENEWAL
through OCMMS. The unit has remitted the consent fee for the year 31.03.2022,

1 (the issue of consent under Water (I' & CP) Act, 1974 as

specific rrtmmucmlallmu o
2 :s‘c:m;m and Alr (P & CP) Act, 1981 as amended.

1. The unit shall comnply with all the conditions stipulated in the éTO and

subscquent Renewal consent order.

3. The renewal of consent is issucd bascd on the following information.
a. There is no increasc in production over the consented quantity.
b. There is no Increasc in GFA of the unit from the previous information submilted

by the unit.

¢. There is no incrcasc i

quantity. ) '
d. There is nq increasc’in the n

quantity. )
¢. Therc is no change in the management or owncrship of thc company.
inst the Board in High

3. No court casc is pending in rcspect of the unit agal

court/Suprcme court/NGT/Appellate Authority or any other cascs.
iculars mentioned in SL.No.2, the unit has to

4. In casc of any deviation from the parti

inform the dctails to the O/o DEE, TNPCB, Coimbatorc North. In such a casc, the
unit shall comply with appropriatc directions to be issucd by the Board.
5. In case of revision of conscnt fee by the Government, the unit shall remit the
difference in amount within onc month from the date of notification. Failing to

remit the consent fee, this consent order will be withdrawn without any notice and

further action will be initiated against the unit as per law. )
6. The unit shall not usc “usc and throwaway plastics” such as plastic shcets uscd
for food wrapping, spreading on dining table ctc., plastic plates, plastic cqated tea
cups, plastic tumbler, watcr pouches and packets, plastic straw, plastic carry bags

and plastic flags irrespective of thickness, within thc industry premiscs. Instcad unit
shall encourage use of cco fricndly alternative such as banana Icaf, arcca nut palm
plate, stainless stecl, glass, porcclain plates / cups, cloth bag, jute bag ctc.,

has not bee

n quantity of scwage and trade cffluent over the consented

umbers of stacks and in emission over the consented

Neelamegam S/AE
(Name and Designation)

DEE Recommcndations.
It is recommended to issue RCO under both the Acts upto 31.03.2022.
: Jeyalakshmi D /DEE

(Name and Designation)
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" Partner .

e

Srivatsan & Gita f e ! 371, on Street, To Wby *
Chartered Accountants . ﬂ\/ \ | (mmh.nm-(; 6 ()-1 bag|

_'749/ 27 4, 24()()‘

alh! A 1 ) Idl(”“ l) 5\ I.(_./\
k. & l ant ll“'h bl” N . ’

@gma |I,c0m

-------
s amaa.,
aad s T
Seesa.
~ea.

AUDITOR'S CERTIFICATF,

This is to certity that the gross value of investment in Fixed Assets of the unit of M/s. F
+ Pecal §yq
e

Treatment Plant. located within the premise of Resource Recovery Park Periyanaick
' SRalCkenpalay,, .

Coimbatore as on 31" March 2021 is as follows

. o Gross V:llllg—(;—r—_.“:

Investment in Fixed |

S. No. Asset Assel |
(as on 31.03.2021) |

~ Rs. ]

1 Buildmg vnlué o L ..94,40,000

-~ - |

2 Electro-Mechanical : 74,76,952 |
. b - = |

3 Plant & Machinery | ;
e 5

4 ETP/STP/APC ) A J

| 5 Dther Assets ‘ T — l
| i
— _‘-——4\———. e o e S S T — o :
|\ GRAN D 1‘01‘;\ l‘ |w691‘6q‘)52 /‘

’

0
(] L

The g Lross valy .1|'
alue of investment in fixe y the best¢
ouy knm\lulbe and belief In fixed assets of the unit as stated above is true mui fair t€
Date 3 : |778)
Place g%i0'7l;202| FFor M/s. Srivatsan & Gitd O7m1n"
mba ‘or
lore (‘h’fﬂ'ﬂ ¢ o

W N — /

Q\\ /_- ,/,W |I\dﬂ'.all':
:2 Yary NO K Shz\mm" .luws.l«

hit
1 NO
\l\ nll"m

TS )
, A& \LU beto -// ' panncr'
T, \J 7 ,f
%@\ UDIN: 2102684
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Yo tuaane s
( 1 L‘I"Iy.llhll(.|(0|)|)il|ily«'lm Town Panchayat
Office, Coimbatore, Y

Date. 28.07.2021

~ Compliance report on latest consent order conditions

This is to certify that the Fecal Sludge Treatment Plant (FSTP) operational at
yard NOS, Housing Board Unit, Periyanaickenpalayam follows and complies to the
jollowing conditions mentioned in the Air and Water consent granted in November 2020.

Thevare as follows,

'SNo | Additional conditions on Air certificate granted in | Compliance action
i November 2020 ' | taken

1.| The unit shall operate the APC measures efficiently and Acoustic enclosure
continuously so as to satisfy the ambicnt air quality/
emission standards prescribed by the Board.

2| The unit shall adhere ambient noise lével standards Plume stack height
prescribed by the Board. of 3 meter

3. In case of revision of consent fee by the Government, the Paid and submitted
unit shall remit the difference in amount within one month
from the date of notification. Failing to remit the consent
fee, this consent order will be withdrawn without any
notice and further action will be initiated against the unit as
per law.

4. The unit shall not “Use and throw plastic” such as plastic | Strictly followed
sheets used for food wrapping, spreading on dinjng table
etc., Plastic plates, plastic coated tea cups, plas_tlc tumbler,
“water pooches and packets; plastic straw, plast.xc carry bag
and plastic flags irrespectively of thickness, within the
industry premises. Instead unit shall encourage use of eco
friendly alternatives such as banana Ie'af, arecanut, palm
plate, stainless steel, glass, porcelain plates/cups, cloth bag,

L jute bag etc.
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e

Perivanatclenpalayagg T
Ofhee, Comlbe by e
[ty 20007 .02

|
I.U',_”

Compliance reporton latest consent order conditiong

This 1 to certily that the Fecal Sladpe Troeatment Plant (F57T1) “Peration,

ey mpalasean Talloss o ”
Ward No&, Housigy Board Gt Pevivanaickenpabea i complies ),
1

. ; ‘ X vl AWater comeent greaented e The ey,
following conditiens ntioned e the A ane Uy 0y

Thev aie as tollows,

| Complianee action
Faleen
Acoustic enclosure

| Additional conditions on Air certificate prantedin
Lo ! November 2020
| 1 e unat shall npu.m, the APC measures efticiently and
continuously so as to satisty the ambient air quality/ |
cmission standards preseribed by the Board. !

T2 The umit shall adhere ambient noise level st andards Plume stack height

! seribued by the Board. ol 3 meter |
i 1 In case ol tevision of consent fee hv the Government, the Pand and submitted
unit shall remit the difterence in amount within one: anonth |
from the date of hotification. Failing to remit the consent .
fee. this consent order will be withdrawn without any
notice and further action will be initiated against the unit as

per law.

-
3. The anit shall not “Use and throw |)|.l\|ll. such it pl.Mlt Strictly tollowed
sheets used for food wrappmg, spreading on dining table
¥ - acl1er - e el iee (v ) 1 I

clc., Plastic plates, plastic coated tea cups, plastic tumbler, ,

water pooches and packets, plastic straw, plastic carry bag
and plastic ll:q_.q irrespectively of thickness, within the .
industry premises. Instead unit shall encourage use of ¢co
fricndly alternatives such as banana leafl, arccanut, palm

plate. stainless steel, glass, poreclain platesicups, cloth bag.
Jute bag cre,

—
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( S-N"

4 The wnit shall ensure that there shall not be

Additional conditions oy \y
in November 2000

et ~hall e thot wllagy,e )
clhoentiy A vontimng. I

Mev cepnggg
tican. 1 ey

RLUNL AT LINTNTTY
treated oware Gl i g Mesenhed by
e

Poand Betore ity final \ll‘»lm'.ul

Uhe wmt shall ensune that 18 P shudpe drsposed then
and there tor futhey benelicil pwe whout yllow

S prennee,

TTLNTNTY
aceumulate both mside we o,

The Town Panchayat has o ensine that the e
disposal of feeal shudpe shall not ¢
any ciecunstances, e is
of Feeal sludgd, it shall apply
Aimder the Water and Air Acts,

alment
xeeed 225 K1LD unde
any increase i the (quanhity '
fresh tor consent to operale

any unpleasant
ncident / acerdent and the unit shall be held personally
responsible for any untoward meident happened.

(nlllpll.llur

"y
Caleeny, e
R i |"-||-||| )
'ulnllullnlll!'lll 1)

V2l Ny,

Hhe iy,
| lll‘.,llu‘.r'l' ORI
| [ A P puyy TR
! Pl 12y RTITNY,

loar c4y o Cnpsting

Sty tollowed

!

?

IRV VI YT IS oY
Lol place ot thee

S :

kﬁlri(l_;-md submitted

5. | Incase of revision of consent [ee by the Government, the
unit shall remit the difference in amount within one month
from the date of notification. Failing to remit the consent

j fee, this consent order will be withdrawn without any _
] notice and further action will be initiatgd against the unitas |
per law,

6. | The unit shall not “Use and throw plastic™ such as plastic

sheets used for food wrapping, spreading on diu.mg table
cte.. Plastic plates, plastic coalcd.lcn cups, plns.u‘c.fmn'bllf*,f'.
water pooches and packets. plastic straw. plusl‘n‘ 't._lll':')' g
and plastic flagsirrespectively ufllnckncss.. \w.l n.n‘ t 1; w
industry premiscs. Instcad unit shall cnc'uun‘l{;.c, u?(. 0-11:;,
fricndly altematives such as han;m;‘l leaf, :m..c.mu . |p.lll E
plate, stainless steel, glass, porcelain plates/cups, cloth bag,
jute bag clc.

Strictly followed &

i
Exvcutive Othic
b Periyanaickenpalayam Town Panchayat
\ ~ Coimbatore
\ B
TR B AR
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. |

Covering requisition lettento renew consent (o oprrage

o )
v o I

1 o et Envig : g
Fhirn Nty vel Dot Environggy, ntal Enpinee,

UNevohive Ol ey . ' Tamilivadn Pollutiog Coutro) Roard

Percamckenpalavam Town Pane oyt Noh, laneisamy Noagear,

Combatore 1000 Near Five Sepy e Shatiag,
l\'.lvllmi.un,n.ul.l','_.am, Comnbatop.

ROCNOOGS/2015/D,Date.20.07.202 1
NI

Sub. Fecal Shudpe Treatment Plant - Periyanaickenpalayam Town I"anchayat

Application forre-newal of consent to operate FSTP at Ward No.5, Housing
Board Uni,Survey No.58/ Part and 60Part- under Arrand Water Act -
Permission requested - Regarding,

I Wish to State that Pcn_vannickcnpalnynm Town Panchayar has a Fecal Siudge

Treatment Plant operational at Ward No.5, Hoﬁsing Board Unit, Survey No.58/Part and

60Part. This plant has efféctive treatment modules for safe treatment and disposal of fecal

sludge from on-site sanitation systems such as seplic tanks. Necessary application along

with supporting document for renewal of Consent to operate is submitted under Air and
Water act of Tamil Nadu Pollution Control Bugjrd.

Accordingly, 1| request Lo renew the consent to operatefor the Fecal Sludge
Treatment Plant at ward No.5, Housing Board Unit, Pcnyan;\lcl:cnpnlnynm for the smoott
operations of the treatment plant

]
I request you 1o kindly, to do the ne

Fecal Sludpe Treatment Pl

. - - erate
edful to renew and issue consent to oper

at the carliest,

Exccutive Ofticer v "

' i ayam Town Panchayd
Periyanaickenpalayam Tow
“Coimbatore

ARSI R T BN
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From To
Thiru. XXX ‘ District Environmcn_m Engincer
Exccutive Officer

Tamilnadu Pollution Control Board
Periyanaickenpalayam Town Panchayat

Coimbatore - 641020

No.5, Ramasamy Nagar,
Near Fire Service Station,

Kavundampalayam, Coimbatore

ROCNo0.965/2015/D, Date. 28.07.2021
Sir, _ |
Sub: Fecal Sludge Treatment Plant - Periyanaickenpalayam Town Panchayat

Application for re-newal of consent to operate FSTP at Ward No.5, Housing
Board Unit, Survey No.58/ Part and 60 Part - under Air and Water Act -
Permission requested - Regardjng. .

I Wish to State that Periyanaickenpalayam Town Panchayat has a Fecal Sludge

i i d 60

Treatment Plant operational at Ward No.5, Housing Board Unit, Survey No..‘.SB/Part afnf l
Part. This plant has effegtive treatment modules for safe treatment and disposal of feca

i application along
sludge from on-site sanitation systems such as septic tanks. Necessary app

i itted under Air and
with supporting document for renewal of Consent to operate is submitted

Water act of Tamil Nadu Pollution Control Board.

Fecal Sludge
Accordingly, | est to renew the consent to operate for the g
ccordingly, I requ

Treatment p Peri i yam for the smooth
reat la Ward No.5, Housing Board Unit, eriyanaickenpalayam
ent Plant at War 5,

- OPerations of the treatment plant '

| Fecal SlUdge Treatment Plant at the earliest.

' ' Executive Officer

Town Panchayat
' kenpalayam
Periyanalc goimbatorc
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)

Periyanaickenpalayam Tq
Office, Coimbatore,
Date. 28.07.2021

N Panchay,

ll

Thi to certify that the Periyanaickenpalayam Town Panchayat hag
his IS

d and constructed a Fecal Sludge Treatment Plant (FSTP) at Ward No.5, Housmg
proposed an
Board Unit, Survey No. 58/Part and 60 Part. '

The details of the septage treated monthly for previous financial year are as follows,

S.No | Financial year 2019-2020 Quantity of septage treated (L)
1. | April 2020 to December 2216500
2020
2. | January 2021 to March 2021 1433397
Executive Ofﬂcer
Periyanaic

kenpalayam Town Panchayat
Coimbatore
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EXECUTIVE OFFICER |
Town Panchayat
e 4,7 . 641019

|

108 .

Camuiyggm —20


108


‘w Lo ;{_'\";A_;-\{ S

COIMBATORE DISTRICT

PERIYANAICKENPALAYAM TOWN PANCHAYAT
FEACAL SLUDGE TREATMENT PLANT
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COIMBATORE DISTRICT
PERIYANAICKENPALAYAM TOWN PANCHAYAT
FEACAL SLUDGE TREATMENT PLANT

A

COIMBATORE DISTRICT
PERIYANAICKENPALAYAM TOWN PANCHAYAT
FEACAL SLUDGE TREATMENT PLANT
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COIMBATORE DISTRICT
PERIYANAICKENPALAYAM TOWN PANCHAYAT
FEACAL SLUDGE TREATMENT PLANT

CO[M‘BATORE DISTRICT
PERIYANAICKENPALAYAM TOWN PANCHAYAT
FEACAL SLUDGE TREATMENT PLANT
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COIMBATORE DISTRICT
PERIYANAICKENPALAYAM TOWN PANCHAYAT
FEACAL SLUDGE TREATMENT PLANT



